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‘LEGISLATIVE ASSEMBLY.
Friday, 19th March, 1926.

"The Assembly met in the Assembly Chamber at Eleven of the Clock,
-Mr. President in the Chair.

QUESTIONS AND ANSWERS.

LevY or Octrol ON CERTAIN EXCISABLE ARTICLES IN THE DBaropa
CANTONMENT.

1297. *Sardar B. A. Dalal: (a) Is it a fact that the Resident at Baroda
_has imposed in the Cantonment area octroi from last November, on
‘certain excisable goods and articles paying customs duties, namely, foreign
and country liquors, bhang, ganja and opium at twelve rupees per Bengal:
maund ? )

(b) Are Government aware that such imposition of octroi on these
articles is against the Government of India Resolution of 1888 printed as
.accompaniment to Government Resolution No. 602, dated 28th January,
1911, and reiterated in a Respolution of the Bombay Government, No. 8992
-of 8th December, 1928?

(c) If the answer is in the affirmative, do Government propose to com-

‘municate with the Baroda Cantonment authorities regarding the deletion
of these articles from the Octroi Schedule? :

Levy-or Ocrror oN PerroLeuM, KEROSENE AXD FIREWORKS IN THE
Baropa CANTONMENT.

1298. *Sardar B. A. Dalal: (a) Are Government aware that the Baroda
‘Cantonment authorities are levying octroi on petroleum, rosene,
-and fireworks and that such a levy is in contravention of the Resolution
-of the Bombay Government, No. 2986-G. D., dated the 18th July, 1924?

(b) If the answer is in the affirmative, do Government propose to

-communicate their views on the subject to the Baroda Cantcnment
:authorities 2 '

Mr. E. Burdon: S8ir, with your permission, T propose to ahswer
-questions Nog. 1297 and 1208 together: :

Government are making inquiries into the matter, and I will inform
the Honourable Member in due course of the result.

AGREEMENT WITH THE NON-PexsionaBLe EMPLOYEES oN THE NoORTH
‘Westery BRatnway.

1200. *Khan Bahadur W. M. Hussanally: (a) Is it a fact that on the
“North Western Railway an agreement is«taken from every employee on the
non-pensionable 'list that he agrees to be discharged at any time with one
‘month’s notice or one month’s pay in lieu thereof?:

(2747 ) A
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(b) If so, how many men have been discharged under this agreement
during the last 8 years?

- (c) What was the total service of each of these men?

(d) Are such men given a charge sheet against them, and their explana--
tion obtained before their discharge? If not, why not?

(e) While discharging such men, is their long service taken into considera-
tion, as also the fact that such men, who have put in long se[vice, can-
not obtain any other service late in life? =

(f) Do Government propose to do away with this clause in future and.
not act upon the same in the case of men who have already executed it?

The Honourable Sir Oharles «Innes: (a) Yes. All non-pensionable
State Railway subordinate employés recruited in India are required to-
sign ‘an agreement which provides for a month’s notice of' resignation or
discharge on either side or for pay in lieu of notice of discharge.

(b) and (c). Government have no information.

(d) and (¢). Men are generally aware of the reasons of their discharge:
and the length of their service is taken into consideration.

(f) No.

-Lioss INCURRED ON COAL PURCHASED FOR THE STaTE Rarnwavs.

- 1800. *Mr. Gaya Prasad Singh: (a) Has the attention of the Government
been drawn to an article published in the Servant newspaper, dated the:
22nd February, 1926, in which it is stated that:

(i) Teetulmari and Mudidih coals have been bought at Rs. 5 by
the Railway Board, while similar coals which were offered at
Re. 4 and Rs. 4-4 had not been accepted?

(ii) Jambad and Faridpur coals have been bought at Rs. 4-11 and
Rs. b, while similar coals were offered at Rs. 4?

(iii) Kusunda and Nayadee coals have been bought in large quantities:
at Rs. 8-12, while similar coals were offered at Rs. 8?

(4
(b) Is it & fact that the purchase of coanl as made by the Chief Mining
Engineer has entailed a loss of more than Ra. 15 lakhs on the public
exchequer?

(¢) Will the Government be pleased to lay on the table a detailed list
of all tenders received by them, giving the quantities, qualities and prices
quoted in the offers for the supply of coal to the State Railways referred
to in (a) above? o

The Honourable Sir Oharles Innes: As regards (a) and (b), the Honour-
able Member is referred to the reply given on 15th Mareh, 1926 to questions:
Nos. 1271 and 1272 of Sir Hari Singh Gour and, as regards (c), to the reply
given on 15th February, 1926 to Mr. Neogy's question No. 158 on the same-
subject. '

Pay or THE TEACHERS OF THE ANGLO-VERNACULAR SECONDARY
ScHOoOLE AN AIMER-MERWARA.

1801. *Ral Sahib M. Harblits Sarda: (a) Is it a fact that the teachers
of the Anglo-vernacular secondary schools. in Ajmer-Merwara have to do-
the same work as those in the"United Provinces of Agra and Oudh?
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(b) Is it s faet that the Government High School, Ajmer, compares very
favourably with the best Government High Schools in the United Provinces
in the matter of Matriculation and ‘‘High School’’ Examination results and
that it topped the list in the High School Examination of 1925?

(o) Is it a fact that the pay and prospects of the Government Anglo-
vernacular secondary school teachers in Ajmer-Merwara are low compared
with those of their compeers in the United Provinces? If so, will the
‘Government be pleased to give .reasons for this disparity? D,

(d) Is it a fact that the Members of the Medical, the Police, the &ngi-
neering, and the Forest services in Ajmer-Merwara draw the same scale of
pay a8 those in the United Provinces? N

(e) Is it & fact that the teachers of the Anglo-vernacular secondary
schools in Ajmer-Merwara have long been representing their case to their
higher officers for the time scale of pay similar to that in the United
Provinces ?

() Is it also & fact that the time scale of pay is about to be or has
been sanctioned for the Ajmer Government College staff only, and not for
the staff of the Anglo-vernacular secondary schools.in Ajmer-Merwara?

(9) Do Government propose to consider the case of the Anglo-verna-
eular secondary school teachers in Ajmer-Merwara and give them the benefi
of the time scale of pay of the United Provinces?

‘Mr. J. W. Bhore: (a) Yes.

(b) Yes. .

(¢) The rates of pay of the Government -Anglo-vernacular secondary
school teachers in Ajmer-Merwara are in mnany cases lower than those
of their compeers in the United Provinces. The rates of pay are fixed
with reference to Ajmer-Merwara and not with reference to.the United
Provinces.

(d) No. The scales of pay differ in some instances.

(¢) The teachers employed in the Government Anglo-vernacular
secondary schools in Ajmer-Merwars have :asked before mow for a time
soale of pay similar to that in the United Provinces.

(f) A revised scale of pay has been sanctioned for the staff of the
Government College, Ajmer. The pay of the staff of the Governmens
Anglo-vernacular secondary schools in Ajmer-Merwara was. last revised
with effect from 1st Marech 1921, ‘

(9) Government are not prepared to accept for the teaghers of the
Government - Anglo-vernacular secondary schools in. Ajmer-Merwara the
time scale of pay in force in the United Provinces.

ArrOoINTMENT OF AN OUTSIDER FROM ALIGARH To THE GOVERNMENT

_ . . Noruarn Scroor, AIMER.

1802. *Ral Sahib M. Harbilas Bards: (o) Is it a fact that the Head
Master, Government Normal School, Ajmer, has been placed on the retired
list ? L . e ' ' .
(b) Are Government aware that the rules and regulations for appoint-
ments to the Provincial and Subordinate services in all provinces require &
qualification of minimum residence in the Provinte-and will the Govern-
ment be pleased to state whether these rules have b:fn observed in making
recent appointments in the Education Department of Ajmer and Merwara?

A 2
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(o) Are Government aware that there are many experienced and
‘tained teachers of long standing in the Government High School, Ajmer?

(@) Are Government aware that the field and prospects of the Anglo-
vernacular secondary school teachers in Ajmer-Merwara are already
limited ?

_(e) Are Government aware that the appointment of an outsider from
‘Aligarh to the Government Normal School has caused great disappointment
“and discontent among the officers of the Government?

Mr. J. W. Bhore: (a) Yes.

.. (b) The answer to the first part fs ‘‘ no ", the second part (does not
therefore arise. '

(c) Yes,

(d) Yes.

(e) No.

OVERBRIDGES AT SIMULTALA AND MADHUPUR STaTiONs oy THE EasT
Ixpiaxn Rarnway. '

1803. *Mr. 8. O. Ghose: 1. Will the Honourable Member in charge of
Bfnilwayu kindly state if it is a fact that:

(a) there is no overbridge at Simultola station of the East Indian
Railway ?

(b) the overbridge at Madhupur station of the above Railway does ,
not extend over a goods siding on the north side of the station
premises and that people having occasion to go to the shation
have to creep under the wagons when there is a train standing ?

(c) a large number of passengers use the trains from the sabove

_ - sbations and eonsequently there is always risk to life?

2. (a) I the answers to the above questions be in the affirmasive will
the Honourable Member kindly state if there is any proposal to remedy
the above shortcomings?

(b) If not, why not? _

The Honourable Sir Oharles Innes: Government have no information
and would suggest that the matter may be referred to the Agent through
the Local Advisory Committee.

Barary prawx BY Mer. R. EWBANK WHILE ACTING AS PRIVATE
Secrerary 7o H. E. Lorp Reapixeg 1x Exaraxp.

1804. *Mr. 8. O. Ghose: 1. Will the Government state what was the
salary drawn by Mr. R. Ewbank while he acted as Private Secretary to
His Excellency Lord Reading in England?

2. Will the Government state who was the special officer appointed in
connection with the Southborough Committee in place of Mr. Ewbank
‘while Mr.. Ewhank 'acted as -Private Secretary to His Excellency Lord
Reading? - ' b

The Honourable Sir Alexander Muddiman: (1) The salary drawn by
Mr. R. Bwbank while he acted as Private Becretary to His Excellency
Lord Reading in England wes 2/8rds of his Indian pay plus a compensa-
tory allowance of 18s. 8d. a day in England. This rate was the same as
he drew. while on deputation in conneotion with the Southborough Com-

mittee.
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(2) No special officer was appointed in place of Mr. R. Ewbank, while
he acted as Private Secretary to His Excellency Lord Reading, as the
Southborough Committee discontinued its meetings pending the receipt
and consideration of the Report of the East Africa Commiassion.

SALE OF THE Bantacks aND ParapE GROUNDS AT BARRACKPORE TO
THE Rovar Carcurra Turr CLusb.

18065. 'Hr. 8. 0. Ghose: 1. Will the Government. state if Indjan troops
that have been permanently stationed at Barrackpore have been withdrawn?

2. If the answer is in the affrmative will the Government state the
reasons for such withdrawal?

8, Will the Government state if the barracks occupied by the Indisn
sold.lers and their parade grounds have all been sold by the Government of
India to the Calcutta Turf Club for the purpose of conversion into & Race-
course ? /

Mr. E. Burdon: (a) and (b). Since early in 1921, no Indian combatant
units have been located at Barmckpore The change was part of the
general redistribution of troops in India after the War.

(c) The former Indian troops lines and the parade grounds have been
gold to the Royal Calcutta Turf Club. In this connexion, I Wwould invite
the attention of the Honourable Member to the reply. given on the 14th
February, 1924 to starred question No. 808.

" PXTENsION orF THE RIGHT To RETIRE oN PROPORTIONATE PENSION TO
OFFICERS OF THE PROVINCIAT SERVICES.

1806. *Mr. 8. O. Ghose: 1. With reference to the reply given some
months ago in the House of Commons by Earl Winterton to Sir Charles
Oman, will the Goverpment state why they intend to consider the cases
of mdmdual members of the Provincial Bervices in respect of retxrement
on proportionate pension?

2. Will the Government state the names of the members of the Pro-.
vincial ?ervxces who have asked for permission to retire on proportionata
pension

The Honourable Sir Alexander Muddiman: I have been unsble tor
trace the particular question and unswer to which the Honourable Mem-
ber refers. Owing to the proposal to delegate complete control over
Provincial Services to Local Governments the position. of members of
those services, including the extemsion to them of the right to retire
prematurely, has had to be examined. T am not prepared to give
the names of any members of those services who have asked for permis-

sion to retire prematurely.

Request T THE RorkKFELLER ForNDATION FOR A4 GRANT To TRE MEDICAL
DeparTvENT OF THE DrErLmr Uxrversiry.

1807. *Mr. 8. 0. Ghose: 1. Are Government aware as reported in the
London Times & few months ago that the Rockfeller Foundation had
presented about £44,000 to the Council of King Fdward the Seventh
College of Medicine at Bingapore for the endowment of chairs of Bacte-
riology and Biochemistry on condition that the ‘Government folinds an
extra chair of Biology and maintained the three departments? :
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2, Do Government propose to approach the Rockfeller Foundation for
a grant to the Medical Department of the Delhi University ?

Mr. J. W. Bhore: 1. No.

2. As the Delhi University has no Medical Department the question
does not arise.

IxTEREST OF THE MiLiTany AvrHoriTiEs 1N THE Cancurra Maipax.

1308. *Mr. 8. 0. Ghoss: 1. Will the Government state if the maidan
in Calcutt.a including that portion adjoining St. Paul’s Cathedral is in the
possession of the Government of India military authorities?

2. If the answer is in the affirmative, will the Government state if the
military 'sauthorities have delegated their power to the CoNimissioner of

Police, Calcutta, to issue orders and notifications relating to the control

of the maidan? - .

Mr, E. Burdon: 1 ynd 2. The Calcutta maidan is the property of the
Crown and the Government of Bengal exercise certain powers of control
over it under authority derived from the Government of Iudia. My
Honourable friend is correct in his conjecture that the military autho-
rities have a certain ihterest in the maidan.

RecoMMEXDATIONS OF THE DECK Passexcers’ COMMITTEE.

1809. *Mr. 8. O. Ghose: 1. Will the Government state how long the
recommendations of the Deck Passengers’ Committee will be under con- '
sideration ? '

2. Will the Government state if it is a fact that the real reason why
the recommendstions are not being accepted is because they will involve
expense to certain British Companies which have & monopoly of the deck
passenger traffic? ' .

The Honourable Sir Oharles Innes: 1. As stated in the answer given
on the 27th August, 1925 to a question on this subject by Diwan Bahadur
M. Ramachandra Rao, notifications giving effect to most of the recommen-
dations of the Deck Passengers Committee were published in May, June
and July last, for public criticism. Suggestions as regards some of these
notifications are now being received and final orders will issue after these
oriticisms have been considered.

2. The Honourable Member will see thst. it is proposed to accept most
of the recommendnticns.

Mr. K. Ahmed: What was the reason that the Government did not

think proper so long to take steps according to the recnmmendattonn of
the Commmittee?

The Honourable Sir Oharles Innes: 1f the Honourable Member had
read the Report he would understand that it raises some very difficulé
questions. :

‘Mr. K. Ahmed: But such a long time is gver now and the Department
is sitting tight. Are the. Government. playing the same fricks with
the Meroantile Marine Committee’s Report2; What steps do Government
propose to take to expedite the matter?

Ths Honourable Sir Oharles Innu I will -refor the: Honﬁtluble Mem :
ber to mv answer.
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BILL RECENTLY PASSED BY THE SENATE oF THE COMMONWEALTH OF
AUSTRALIA EXFRANCHISING INDIANS IN' AUSTRALIA.

1810. *Mr. B. 0. Ghose: Will the Government state the provisions of
the Bill recently passed by the Senate of the Commonwealth of Australin
giving natives of India who are resident in Australia electoral rights of
<itizenship ? '

Mr. J. W. Bhore: A copy of the Commonwealth Electoral Act No. 20
of 1926 has been placed in the Library of the House.

PuBrication or tHE REeport ofF THE Fur DercraTioN.

1811. *Mr. 8. O. Ghose: 1. With reference to the answer given by Earl
Winterton in the House of Commons, will the Government state what
.connection the proposals made by the Colonial Office have with the publi-
;‘ziz&ign of the Report submitted by the Government of India deputation to

iji

2. Will the Government please state the reasons why the Report has
not been published for many years? °

Mr. J. W. Bhore: 1. and 2. I presumg the Honourable Member
refers to the reply given by the Under Secretary of State for India to
Mr. Scurr’s question No. 4, dated the 80th March, 1925. The proposals
of the Colonial Office referred to therein are a reply to the representations
made to the Secretary of State for the Colonies by the Colonies Com-
mittee of the Government of India in regard to the more important recom-
mendations contained in the Report of the Fiji deputation and these are
still the subjeet of discussion. Pending the conclusion of the negotiations,
no decision can be arrived at regarding the publication of the Fiji Deputa-
tion’s Report.

NUMBER oF INDIANS EMPLOYED IN THE WIRELESS Braxcn oF THE Posrs
AXD TrerEGrRarHS DEPARTMENT.

1312. *Mr. 8. 0. Ghose: 1. Will the Government state if there are any
native Indians employed in the wireless branch of the Pests and Telegraphs
Department on a salary of over Rs. 200 a month?

2. If the answer is in the affirmative, will the Government state the
number of native Indians so employed and the salaries drawn by them?

Mr. H. A. S8ams: 1 Yes.

(2) One on Rs, 525 per mensem.

‘One on Rs. 390.

One on Rs. 350.

One on Rs. 216.

Bix on Rs. 206 each per mensem.

Reverston oF OFFioERS ¥ROM PROPORTIONATE To ORDINARY PENSION.

1818, *Mr. 8. 0. Ghose: 1. Will the Government state if it is & fact
that officers of the superior services who had retired 'on proportionate
pension after the 81st March, 1924, would be allowed to revert to an
ordinary pension if the rates of the ordinary pension were more favourable?

*
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2. If the answer is in the affirmative, will the Government state what
would ba the extra burden imposed on the Indian tax-payer by reason of:
this additional concession ?

The Honourable Sir Alexander Muddiman: The decision to allow
officers who retired under the Prematurs Retirement Rules after 1lst
April, 1924, to revert to ordinary penmsion, if they se desired,. was-publicly
announced in a communiqué, dated 4th May, 1925. The number of officers:
who have availed themselves of this concession is very small and ‘the
extra cost is therefore thifimg. Exuct figures are not available at present'
Eutdif the Honourable Member wishes me to obitain them, I shall endeavour-
o do so.

Use oF THE worp “Roval” By Cruss, IxsmiTurrons, Scmoors or
‘Mustc, ErC:

1814. *Mr. B. O. Ghoss: Will the Government please state if there-
are any restrictions as regards the use of the word ‘‘ Royal *’ by clubs,.
institutions, schools of music and dancing academies?

The Honourable 8ir Alexander Muddiman: Yes. His Majesty's sanctiom
to the usc of the prefix is necessary.

Orricial. MEMBERS OF THE LEGISLATIVE ASSEMBLY HOLDING SUBSTANTIVE:
APPOINTMENTS UNDER THRIR RESPECTIVE GOVERNMENTS,

1815. *Mr. 8. 0. Ghose: Will the Government state how many officials
have been nominated to the Legislative Assembly who do not hold
substgntive appointments?

Mr. L. Graham: It is understood that the question refers to official
nominees from the provincial Governments. It is believed that all of
them hold substantive appointments under their respective Governments.

PREVENTION OF THE PRACTICE OF ADMINISTERING OPIUM T0 CHIILDREN.

1816. *Mr. 8. 0. Ghose: With reference to the answer given by Earl
Winterton in the House of Commons some months ago about the drugging:-
of children by opium, will the Government state what steps have been
taken to remedy the existing disgraceful state of affairs?

The Honourable Sir Basil Blackett: The replies of the Local Govern-
ments who were consulted some time ago in regard to the practice of
administering opium to children have been received, and are now being
considered by the Government of India.

Sereap or EpvcarioN 1N InDIa.

1817. *Mr. 8. O. Ghose: 1. Has the attention of the Government been
drawn to the speech of Dr. Hartog, Vice-Chancellor of the Dacea University
reported in the London Times of the 19th June, 1925, in which he stated
that in 1921 the London County Council spent on the education of some
4} million people about £11,000,000 sterling and that the total expenditure:
on education in British India 'with ite 247 million' people was scarcely
higher?. '
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2. Will the Government please state what steps they intend to take -
to spread education in India further?

Mr. J. W. Bhore: 1. Yes.

2. The Government of India are directly responsible only for education .
in certain minar administrations such as the North West Frontier Province
and Delhi. A general survey of the educational requirements of these
territories is now being undertaken with a view to the drawing up of a .
five-year programme of expansion. For further information the Honour-
sble Member is directed to the reports of the provincial Education Depart-
ments. '

INCONVENIENCES SUYFERED BY PasskNamus AT BoINCcHEE Sration ox
THE EasT Inpian Rartway, *

1818. *Mr. 8. 0. Ghose: 1. Has the attention of the Government been
drawn to the letter written by Babu Pramatha Nath Ghose in the Amrita
Bagar Patrika of the 27th June, 1925, about the inconveniences suffered
by passengers at Boinchee station on the East Indian Railway?

2. Do Government propose to take steps to remedy these grievances?
The Honourable Sir Charles Innes: 1. and 2. The Honourable Member

refers to a letter which appeared in the public Press nearly 9 months ago -
and I have not been able to obtain a copy of it.

Mavnaria Morranity 18 INpia.

1819. *Mr. 8. O. Ghose: Has the attention of the Government been
drawn to the statement made by Earl Winterton some months ago in the. -
House of Commons that during the five years which ended with 1922, .
about 80 million people had died in India of fever a large proportion of
deaths being due to malaria?

Mr. J. W. Bhore: Yes.

AcCTION TAKEN ON THE REPORT SUBMITTED BY KuNwanr Manaras SiNGH
ox t™E CoxpiTioX oF INpian Lasourers 1N Mauririvus.

1820. *Mr. 8. O. Ghose: Will the Government state what steps have -
been taken on the report submitted by Kunwar Maharaj Singh on the -
condition of Indian labouters in Mauritius?

Mr. J. W. Bhore: As I have already informed the House in reply to
Khan Bahadur Sarfaraz Hussain Khan’s question No. 82, the various
recommendations made in Kunwar Maharaj Singh's report were commended
to the consideration of the Colonial Government. The reply of the Colonial
Government has only just been received and is at present under con-
sideration.

Mr. K. Ahmed: How long will the Government take to consider the
matter, so that this House may be in a position to know for the benefit
of the country their attitude in this matter?

Mr, J. W. Bhore: I cannot tell the Honourable Member how long it
will take.

%
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THe PROPOSED SHIMOGA-BHATKAL Ratrway.

1821. *Mr. Mahmood Schamnad Sahib Bahadur: Will the Government
‘be pleased to state the result of the negotiations (or discussions) with the
Mysore Government regarding the proposed Shimoga-Bhatkal Railway?

The Honoursble Sir Oharles Innes: I can add nothing to the reply I
gave to the Honourable Membgr on the 14th February 1924.

Cess1oN oF THE RicHTS oF THE ALl RasaHs oF CANNANORE IN THE
Laccapive Isranops.

1322. *Mr. Mahmood Schamnad S8ahib Bahadur: 1. Is it a fact that the
Laccadive islands were sequestrated from their rightful owners, the Ali
Rajah of Cannenore on account of arrears of tribute, on condition of render-
ing accounts annually to the Ruling Rajah and restoring them to the Rajah
-after the arrears were oleared? :

9. (a) Is it a fact that after a time no accounts were rendered at all?

(b) Is it a fact that on the representation of the Ali Rajahs, the Home
~Government or the Government of India ordered the restoration of the
islands ?

(c) Tf so, why were they not restored?

(d) Is it true that after some time the Madras Government got the
-genior Rajah and some members of his family to sign a document giving

up their rights in these islands in return for an annual malikhana of
Rs. 28,000?

(e) Is it true that the second Rajah did not sign this document?

(f) Will the Government be. pleased to state the Tull terms of this
-document and place the same on the table?

Sir Denys Bray: 1. and 2. (a) and (b). No, Sir.

(¢) Does not arise.
(d) and (f). The document is laid on the table.

(e) The document was signed by the head of the family. The signa-
“ture of the junior members was not required.

For further details I would refer the Honourable Member to the narra-
. tive at pages 180-183 in Volume X of Aitchison’s Treaties as supylemented
"by the document now laid on the table.

Articlex of Agreement entered into between Adi Raja Imbichi Bwbi of Cannanore,
Mialabar District in the Presidency of Madran in the Empire of India of the one
part and the Governor in Council of Fort Saint Georg:‘ acting in pursuance of
expresz orders from the Governor-General of India in Council of the other part.

Whereas in pursuance of an order of the Government of Madras, No. 417-Politi-
-cal, dated the 18th July 1905, the Collector of Malabar by his letter dated the 18th
“Ootober 1805 made the following offer on behalf of the Governthent of India to M. R.
Ry. Adi Raj Muhammad Ali Raja Avergal of Cannanore, Malabar District, viz., that
on condition that the said Muhammad Ali Raja ceded absolutely on behalf of him-
-self his heirs and successors all claims and right whatsoever whether as sovereign or
jenmi in and over the Laccadive Islands :—-

(i) all arresrs of peshkash due by the Adi Raja under the¢ Karar referred to in
Article. 3 (a) below would be remitted ; .

'-.“""i‘@x\?‘"(ii) the payment of the Amindivi compensation referred to In Atticle 2 i)ilow
would cease;
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(ili) the Government would pay to: Adi Raja wnd ta his heirs and successors a
malikhana of Rs. 23,000 per annum in.equal monthly instalments—one half
being paid to him during his life and after his death to the head of the
fu:ﬁy for the time being as a personal grant for the maintenance of lis
position and dignity and the other half being paid to him and to his heirs
and successors as heads of the family;

-{iy) the Adi Raja and his heirs and. successors would be allowed to hold free of
all peshkash or assessment those Jands on the mainland at Cannanore which
were then held under the Karar and in respect of which the Adi Raja had
been registered as jenmi during ' ‘the settlement operations beéing in area

~ about 1,418 acres; . oo
¢v) the title of “Sultan’’ without any territorial addition would he conferred on
the Raja and his heirs and successors as a hersditary distinction;
(vi) the Raja and his heirs and successors would be exempted under section 641 of
the Civil Procedure Code from personal attendance in Court : '

And Whereas the above offer was accepted by the Adi Raja by his letter to the
Collector of Malabar, dated the 17th November 1805, in the following words ‘‘in reply
to your letter No. Ref. on C.29, Confidential 1905, deted the 18th October. 1805, in-
forming me of the recant offer of the Government of India in re Laccadive Islands, I
have the honour to inform you that I am willing to accept the offer contained in your
letter and to cede absolutely on behalf of myself, my heirs and successors all claims
and rights whatsoever as sovereign or as jmn%‘ in and over ithe Laccadive Ialands sub-
joct to the terms and conditions cgntained in -your letter under reply;'’ And Whereas
the said Muhammad Ali Raja died on the 5th Beptember 1907, before a formal deed of
-cession ‘could be executed by him in pursuance of the agreement concluded by the
offer and acceptance hereinbefore recited; And Whereas the said Adi Raja Imbichi
Bibi succeeded the said Muhammad Ali Raja as the head of the family of the Raja of
‘Cannanore; And Whereas the said Adi Raja Imbichi Bibi recognizes the validity of the
.agreement concluded between the late Mubammad Ali Raje and the Government of
‘India and her obligation to carry out the same by the execution of a formal deed of
-cassion and is desirous of doing so and thereby securing for herself, her heirs and
‘successors, the benefits of the said agreement : :

Now it is hereby agreed and declared as follows :—
‘ Article 1.

The said Adi Raja Imbichi Bibi on behalf of herself, her heirs and successors here-
by cedes and makes over in full sovereignty and in perpetuity to His Majesty the
“Emperor of India to form part of His Majesty's Indian dominions as from the first day of
July 1905, the lands and territories inclusiva of Pandarem lands comprising the Lacca-
dive Island and Minicoy Island more particularly described in Schedule A hereunder
written and all claims therein possessed by or belonging to the said Adi Raja Imbichi
‘Bibi as sovereign of the said Islands. - y

- Avticle 2.

The said Adi Ra’a Imbichi Bibi on behalf of -herself, her heirs and successors hereby
waives and surrenders all past present and future claims if any in respect of the
abatement which as a matter of grace was made in the revenue payable to the British.
‘Government by the predecessor of the said Adi Raja Imbichi Bibi as compensation for'
the renunciation by such predecessor of any claim to ‘‘thé Amini group” of islands,

Article 3.

.'Im consideration of ‘the cession und surrender co;zuisaed_ in the above articles the
‘Gevernor in Counail of Fort Saint. George muakes the following concessions in favour of
Adi Raja Imbichi Bibi, her heirs and successors :~- :

(a) That all arrears of peshkash now due under the Karar dated 28th October
1786 executed by Beehy Bulia, a predecessor of the said Adi Raja Imbichi
Bibg.t é:'.i favour of  the . Honourakle -the Bant« Indin .Company sre :hereby
remi o [ ; ] . i B
%) Th“h t,llile'landa ;x}uatod' “ed and near Csnn;nore referred to Bin such Ksr;a
R ;. whie w_stand registered in the name of the said M.. R, Ry.
s Al haﬁ Avergal as the jenmi t’llureo! n{:d zvhicb'hnds ,ﬁ% thore partictlar-
- ly destribdd T Bchedule B hereunder writeri shall so long aw such lands dre
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held by the said Adi Raja Imbichi Bibi or by the Karnavan for the time-
being of the family of the said Adi Raja Imbichi Bibi be free from any
land revenue payable to the British Government, but shall not be free from
liability to pay any cess that may bLe payable therefor under any enact-

ment for the time being in force.

(c) That the said Adi Raja Imbichi Bibi or other the Kuarnavan for the time.
being of the family of the said Adi Raja Imbichi Bibi shall be paid from
the public treasury a ion of Rs, zf,oon per annum commencing from:
the 1st Day of July 1805 and payable by equal monthly instalments of
Rs. 1,816-12-0 on the fifteenth day of every month of which monthly pay-
ments one-half shall be considered a personal grant to such Karnavan for
the maintenance of his or her position and dignity wnd the other half shall.
be received by such Karnavan for the use and benefit of smch family.

Article §.
The foregoing articles of agreement shall be subect to the ratification or rejection.
<f the Governor-General of India in Counecil. '

Bigned this 15th day of November 1908 by Adi Raja
Imbichi Bibi in the presence of :

ADI RAJA IMBICHI BIBI,
W. Francis, Acting Collector of Malabar. Ramgal Avergal,

J. C. Nunyanakeng, Government Pleader, N. Malabar. Cannanore.
Th. Mallhui, Acting Tahsildar of Chirakkal. '

Signed by Charles James Weir, the Chief Secretary to the Government of Madras,.
this 5th day of December 1908, '

C. J. WEIR.

Ratified Ly the Governor-General of India in Council st Fort William in Bengal’
this 5th day of February 1809.

8. H. BUTLER,

Secretary to the Government of India,
Foreign Department..

Mr. K. Ahmed: In view of the fact that there is a defective title, so
far as the Laccadive Islands are concerned, is it desirable to spend money
without having any chance of recovery from the Islands?

8ir Denys Bray: The premises are ineorrect; the rest of the question I
do not understand.

Mr. K. Ahmed: Is my Honourable friend, the Foreign Seoretary aware
that the Home Member only last week or the week before, when a dis-
cussion under Demand No. 28 was brought forward by my Honoursble
friend Mr. Mahmood 8chamnad Sahib Bahadur made certain statements,
and does it not appear from those statements that squandering money
on the Lactadive Islands will be futile because of defective title?

The Honourable Sir Alexander Muddiman: There appears to be some-
geographical confusion in the Honourable Member's mind.

e K. m But is it not the opinion of this Assembly on. that state-
maonk that hope deferred maketh the heart siock? (Leughter.)
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RESURVEY OF THE PROFOSED MaNGATORE-HasaN Rainwav.

1828. *Mr. Mahmood Schamnad Sabib Bahadur: (a) Will the Govern-
ament be pleased to state whether the resurvey of the proposed Mangalore-
Hasan Railway has ‘been ordered?

(b) If not, do they propose to sanction the same?

The Honourable 8ir Charles Innes: (a) and (. The reply is in the
megative. In fact the proposal for constructing the line is itself in abeyance,
-a8 an examination of the project prepared in 1917 showed that its financial
prospects do not justify its construction at present.

ConstrucTioN OF THE TELLICHERRY-NANJONGUD Rainway.

1324, *Mr. Mahmood Schamnad Sahib Bahadur: (z) Will the Govern-
‘ment be pleased to state whether the Tellicherry-Nanjongud line has been
-ganctioned ?

(b) If s0, when will the construction be taken in hand?

(c) If not, will the construction of this line be sanctioned at all?
The Honourable Sir Oharles Innes: (a) No.

(b) Does not arise. o

(¢) A line from Tellicherry vie Manantoddy to Virajpet was surveyed in
1924, its construction, hqwever, was not considered financially justifiable.
“The question of railway projects in this area is still under consideration.

Svrrry oF Coal To Treorsuips. AND TRANSPORTS.

1825. *Khan Bahadur W. M, Hussanally: With reference to the answer
o starred question No. 1099 given on the 8th instant:

(1) Is it a fact that in spite of this unsatisfactory supply, the con-
tractor hag been allowed to make further supplies for Gov-
ernment troopships and transports?

(2) If so, will Government be pleased to state the reasons which
induced them to place further orders with the firm with such
an unsatisfactory record? ' :

(8) Will Government be pleased to state whether they propose to
issue instructions to the Department concerned invariably to
‘invite tenders for their future requirements? -

Mr. E. Burdon: (1)—(8). Sir, it appears to me that my Honourable
friend, before giving notice of his present question, cannot have studied in
detail the reply which I gave to his previous question, No. 1099. From
the facts given in that reply, it is clear that the firm in question cannot be
said to have an unsatisfactory record. I stated also that at the ports to
which my Honourable friend’s previous question referred, tenders are
already invited for the supply of coal to troopships, etc. Accordingly.
my Honourable friend’s present question does not really arise. The con-
tractor to whom he referred has been allowed to make further supplies to
"Government, there being no reason why he should not be allowed to do

80.



UNSTARRED QUESTIONS AND ANSWERS.

Rerort or tne REGIMENTAL OFFICERS WHO ATTENDED MEETINGS HELD
IN SiMLA IN SEPTEMBER, 1925, IN CONNECTION WITH THE ARMY
CanteeNn Boanrn (INp1a).

234. Khan Bahadur W. M. Hussanally: Will the Government be
pleased to lay on the table the reports of the regimental officers who
attended o meeting or meetings held at Simla in the month of September,
1925, in connection with the Army Canteen Board and to state whether
the opinion of the majority of the officers was in favour or against the
orgunization? What action do the Government propose to take on their
report ?

Mr. E. Burdon: The attention of the Honoursble Member is invited
to the reply given on the 2l1st January, 1926, to parts (b) and (c¢) of
starred question No. 91 and to the reply given on the 15th instant to
starred question No. 1242. The Government of India are at present con-
sidering what their future policy will be as regards the Army Canteen
Board (India) with reference to the report of the Committee of Inquiry
appointed by Government and with reference to all other available informa-
tion.

APPOINTMENT OF A MumaMMapaXx AS DrprTY or ASSISTANT AUDITOR
(FENERAL.

235. Hajli Wajthuddin: Will the Honourable the Finance Membor be
pleased to state whether it is a fact that no Muhammadan officer has ever
been appointed as Deputy or Assistant Auditor General?

The Honourable Sir Basil Blackett: The reply is in the affirmative.

MruavmanaN AssisTaNT Accounts OFFICER on PaY AND  AccOUNTS
OFFICER IN ANY AccorNT axp Avprr Orrice aT DELHIL

236. Haji Wajthuddin: (a) Is it a fact that there is no Muhammadan
Assistant Accounts Officer or Pay and Accounts Officer in any Account and
Audit Office at Delhi?

(b) If the answer is in the affirmative, will the Honourable the Finance
Member be pleased to lay on the table a copy of the rules governing the
sclection of Government servants to fill up those appointments?

The Honourable Sir Basil Blackett: (a) Yes.
(Y A copy of Article 61 of the Audit Code is placed on the table.

Copy oF Awnticte 61, Avnrr Cobe.

61. Promotions of members of the Subordinate Accounts Service in vacancies amongst
Assistant Accounts Officers, other than those caused by absence on leave, are made
by the Auditor General. Promotions will, as a general rule, be made by selection from
among Senior Accountants. Though due weight will he given to seniority in deciding
the claims of subordinates whose aqualifications are approximately equal. and to the
claims of men in the office in which a vecancy aceurs., neither consideration per se
will be the deciding factor. If in anv office there is no subordinate who is considered
fully qualified for promotion. the Auditor General may arrange for the promotion
of a suitable man from another office.

2760 )
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MUHAMMADANS IN THE SUBOERDINATE ACCOUNTS SERVICE IN THE MAIN
OFrFICE OF THE AupITOR GENERAL.

287. Hajl Wajihuddin: Is it a fact that there is no Muhammadan in the
‘Subordinate Accounts Service in the main office of the Auditor General ?

. The Honourable Sir Basil Blackett: A Muhammadan probationer has: .
recently been appointed to the Suybordinate Accounts Service in the’
Commercial Branch, which is at present regarded as part of the main

office.
\’

DuE REPRESENTATION OF MUHAMMADANS IN THE CrericanL Esrasrisa-
MENT OF THE OFFICE OF THE AUDITOR GENERAL.

238. Hajl Wajihuddin: Is it a fact that the representation of Muhem-
madans in the clerical cadre of the Auditor General’s Office is very inade-
quate? If so, what steps have been taken to give Muslims their due re-
presentation ?

The Honourable Sir Basil Blackett: There are five Muhammadans in
the total clerical establishment of 79. The instructions which have recently
been issued by Government for securing the appointment of members of
minority communities, including Muhammadans, will be followed.

Arrom'rmvr OF MuHAMMA®AN EXAMINERS FOR THE SUBORDINATE
AccoUNTs SErVICE EXAMINATION.

289. Haji Wajihuddin: Will Government be pleased to state whether
any Muhammadan officer has been appointed as Examiner of any paper of
the Subordinate Accounts Service Examination for the last five years? If
not, why?

The Honourable Sir Basil thkett. No. I would invite the attention
of the Honourable Member to the reply to his unstarred question
No. 213 (b), sent to him on the 14th April, 1924.

Due Rmnmsnvm'rm\' OoF MuysriMs IN THE OFFICE OF THE ACCOUNTANT
GENERAL, Cnmzu REVFNUES

240. Haji Wajthuddin: (a) Is it a fact that a big estabhshment con-
gisting of the appointments of Assistant Accounts Officers, Subordinate
Accounts Service, and clerical cadre has been sanctioned tor the office of the
Accountant General, Central Revenues?

(b) If the answer is in the affirmative,. will Government please state what

steps if any have been or are proposed to be taken to secure the due re-
presentation of the Muslim community ?

The Honourable Sir Basil Blackett: (a) The office of the Accountant
General, Central Revenues, consists of an establishment of 11 officers,
including six Assistant Accounts Officers, 22 members of the Subordinate
Accounts Service and 218 clerks.

(b) I would invite the attention of the Honourable Member to the
reply given to his question No. 288. .
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MunsmmuapaN REPRESENTATION IN THE SEVERAL ACCOUNTS AND AUDIT
OFPICES UNDER THE AUDITOR GENHRAL.

241 Haji Wajlhuddin: (a) Is it u fact that heavy reduotion of establish-
. ment is under contemplation in several Accounts and Audit Offices under
the Auditor General ?

W _(b) 1t the reply is in the affirmative, are Government prepared to take
this opportunity of adjusting the representation of Muhammadans by re-
. . taining them in service? ‘
. SAFEGUARDING OF THE INTERESTS OF MUHAMMADANS IN THE OFFICE
of THE 'DEPUTY AccOUNTANT GENERAL, Posrs aND TELEGRAPHS.

242. Hajli Wajihuddin: Will the Honourable the Finance Member be

pidased to furnish the information asked for in the following sub-clauses in

1 respect of the Office of the Deputy Accountant General, Posts and Tele-
graphs, Delhi?

(a) Are Government aware of the fact that there is no Muhammadan
in the gazetted officers’ grade as well as in the Subordinate
Accounts Bervice?

. (b) Is it a fact that ‘Muhathmadans have had to go through various
hardships in securing an appointment in the clerical cadre
and retaining it owing to lack of their representation in the
higher services? 2

(c) Is it a fact that the post of the Head Clerk of the Record
Department, now called Superintendent, Record, carrying a
duty allowance, is filled up by a junior Hindu clerk while
there are several senior Muhammadan clerks with better
qualifications?

(d) Is it a fact that the number of the Muhammadan clerks in the
upper and lower divisions has been reduced by about one-third
during the last three yeafs?

(e) If the answers to the above questions are in the affirmative, will
the Honourable the Finance Member be pleased to state what
steps, if any, have been or will be taken to safeguard the
intereats 6f the Muslim community in that gffice?

~ The Honourable Sir Basil Blackett: An inquiry is being made from the
Auditor General and its result will be communicated to the Honourable
" Member as soon as a reply is received from him.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Mr. President: I have received the following Message from His Exeel-
lency the Governor General:

(Thev Messnge was received by the Members standing.)

“ In pursuance of sub-aegtion (3) of section 63B of the Government of India Act,
1, -Bufus Dansel, Earl of Reading, heveby require the attendance of the Members
« of the Legislative Aasembly in the Assembly Chamber at Delhi at 11 o'clock on
* Thursday, the 25th ‘of March, 1935. g
A (8d.) READING,
Viceroy and Governor¥ ™ General.”



ELECTION OF MEMBERS TO THE PANEL OF THE STANDING
COMMITTEE ON EMIGRATION.

Mr. President: 1 have to inforrn the Assembly that, the number of
«candidutes nominated for election to the Standing Committee on Emigration
is equul to the number required, and therefore I announce that the follow-
ing sixteen Members are declared to be duly clected : ¢

Sir Hari Singh Gour. A
Rao Bubadur M. C. Naidu.

Diwun Bahadur M. Ramachandra Rao.

Mr. B. Venkatapatiraju,

Mr. K. C. Neogy.

Mr. N. M. Joshi.

Sir Darcy Lindsay.

Diwan Bahadur T. Rangachariar.

Nawab Sir Sahibzada Abdul Qaiyum.

Maulvi Abul Kasem.

Captain Ajab Khan.

Haji Wajihuddin.

Dr. K. G. Lohokare.

Mr. Abdul Haye.

Khan Bahadur Mukhdum Syed Rajan Bakhsh Shah.
Mr. B. Das.

STATEMENT OF BUSINESS.

The Honourable Sir Alexander Munddiman (Home Member): Sir, with
your permission, 1 should like to make a statement about the probable
course of business for the rest of the Session. In the cvent of Mr. Gaya
Prasad Singh’s motion in relation to South Africa not being moved, we
shall, on the contlusion of the debate on the North West rontier Resolu-
tion, proceed to Sir Sivaswamy Aiyer’s Resolution on the Mereantile
Marine. T do not propose to move my motion setting up Standing Com-
mittees to deal with the Bills relating to Hindu and Muhammadan law.
On the conclurion of the discussion on Sir Sivaswamy Aiyer’s Resolution,
the business on the Agenda paper will be completed. In addition to that
business there will remain a Resolution of which Mr. Bhore has given notice,
dealing with the terms on which omigration shall be permitted to British
Guiana.  You, Sir, have given permission to that Rerolutfon heing taken at
shorl, notice and we propose to put iv down for Monday, the 22nd. Tn the
event of Mr. Gaya Prasad Singh’s motion on South Africa not heing moved
Government have agreed and you, Sir, have given your consent, T under-
stand. to a Resolution on the subject of South Africa being moved by my
Honourable friend Mr, Jinnah. We understand that if will meet the eon-
venience of the House if the discussion on the Resolution takes place on
Wednesday, the 24th. If to-day’s business is concluded to-day and if the
Resolution on British Guiana is finished on Monday there will be no
meeting on Tuesday the 38rd. Government do not propose to bring for-
'ward any further buainess after the 24th, and Members have already re.
coived intimation that His Excellency will address the Members of this
House and of the Council of State on the morning of Thursdav, the 25th
March.

( 2763) ' B
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DRAFT NOTIFICATION IN CONNECTION WITH EMIGRATION
TO BRITISH GUIANA.

Mr. J. W. Bhore (Secrotary, Department of Education, Health and’
Lands): Sir, I beg to lay on the table a draft notification in connection
with emigration to British Gtuiana which has already been circulated to

‘_'Honourable Members.
*

DRAFT NOTIFICATION.

In exercise of the powers conferred by section 10 of the Indian Emigration Act
(VII of 1922), hereinafter referred to as the Act, the Governor General in Council
is pleased to issue the following notification in the form in which it has been approved
by both Chambers of the Indian Legislature :

Emigration to British Guiana for the purpose of unskilled work shall be lawful
with effect from such date as the Governor General in Council may with the con-
currence of the Governor of British Guisna notify in the Gazette of India on the:
following terms and conditions, which shall thersupon become operative :—

(1} The family shall be the unit for the purposes of emigration. Not more than
500 families shall be permitted to emigrate and the number of persons included im:
the said 500 families shall not exceed 1,500.

(2) The emigrants shall either have been recruited bﬁ ‘a person licensed for that
purpose by and responsible to an officer (hereinafter called the Emigration Commis-
sioner) appointed by the Government of British Guiana, or have applied direct to the-
Emigration Commissioner for an assisted passage and have been accepted by him.

(3) No part of the cost of his recruitment or subsistence during transport shall
be recoverable from any emigrant and all expenses in this connection shall be borne
by the Government of British Guiana or met from funds at their disposal.

(4) The Government of British Guiana shall, at any time when so desired by the

Governor General in Council, admit and give all facilities to an Agent appointed
under section 7 of the Act.

(6) If at any time there is no Agent appointed under section 7 of the Act, or if
the Agent is absent or unable to perform his duties, the Government of British
Guiana shall at the request of the Governor General in Council appoint a person to
perform temporarily the duties of the Agent.

{g) Prior to the arrival of the emigrants a Settlement Commission shall be appointed
in British Guiana to select and prepare suitable agricultural land for the emigrants
and . generally to supervise their employment. The Agent referred to in clause (4)
shall, on appointment, be a member of such Commission.

(7) The Government of British Guiana shall offer to each family for its separate
enjoyment a holding comprising not less than five acres of suitable agricultural land
E::Iimred for cultivation on the terms hereinafter set out in a locality which shall be

thy and shall have an. adequate supply of good drinking water. All expenses in
connection with thewpreparation of the holdings shall he borne by the Government of
British Guiana and shall in no case be recoverable from an emigrant.

The annual rent of the holding shall be fixed by the Settlement Commission at
a rate not exceeding the lowest rate paid in the locality.

After an emigrant has been in occupation of a holding for three years, he shall,
provided that he has cultivated a portion of the holding either by himself or through
some member of his family, be entitled to a grant of the hol}:ﬁng on payment at
any time during the ensuing four years of such fees not exceeding 24 dollars as
may be fixed by the Settlement Commission.

On the expiry of seven years from the date of the commencement of his occupation
of a holding an emigrant shall acquire absolute ownership in the holding provided
that he "Ji"hpmg theh:-ent danrl mfs:s ?fe"edthm in the foregoing paragraphs of this
clause an as brought under ivation either by himself o ber of
his family half the area of his holding. v T Py some member ©

(8) An emigrant on arrival in British Guiana shall be housed and maintained without
charge by the Government of British Guiana for at least one month.
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(8) If any emigrant so requires loans shall be made to him for maintenance, house

accommodation, psyment of rent and for africu]tuml purposes generally. Free medical
assistance and free skilled supervision shall be provided.

(10) Any emigrant shall be entitled to repatriation at the expense of the Govern-
ment of British Guiana to the place of his former residence in India on the expiry
of 7 years from the date of his arrival in British Guiana.

Any emigrant shall be entitled to repatriation at the expense of the Government

of British Guiana to the place of his former residence in India on the expiry of -

more than 3 and not more than 5 years from the date of his arrival in British Guiana
on payment to the Government of British Guiana of half of the cost of his passage
from his residence in India to British Guiana.

Any emigrant shall be entitled to repatriation at the expense of the Government
of British Guiana to the il:oa of his former residence in India on the expiry of
more than 5 and not more than 7 years from the date of his arrival in British Guiana
on payment to the Government of British Guiana of quarter of the cost of his
passage from his residence in India to British Guiana.

(11) Notwithstanding anything contsined in the last preceding clause the Govern-
ment of British Guiana on the request of an Agent appointed under section 7 of
the Act shall repatriate at its own expense w'fe without any payment by or on
behalf of the emigrant to the place of his former residence in India any emigrant
at any time after his arrival in British Guiana.

(12) An emigrant shall be at liberty at any time after his arrival in British Guiana
to ‘take up work or employment other than or in addition to the cultivation of a
holding on lease from the Bettlement Commission.

(13) The ordinance enjoining compulsory education in British Guisps shall be
enforced to the same extent in the case of Indian children as in the case of children
belonging to other communities.

(14) Boards of arbitration in regard to wages shall be established before the.
arrival of the emigranta and Indians shall be adequately represented on such boards.

2 (15) Any Indian who has emigrated to British Guiaha before the date of this
notification and under any agreememt in force at the date of this notification is
entitled to an assisted return passage to India shall not be required to pay more
than 26 per cent. of the excess in the cost of his return passage and clothing oven
the cost of such passages and clothing at the time of his first arrival in the colony.

(16) Any Indian who has emigrated to British Guiana before the date of this
notification and has at the date of this notification become or thereafter becomes
destitute shall be entitled to be repatriated to India at the expense of the Govern-
ment of British Guiana without being further required to prove that he bas become
incapable of labour. .

(17) The Government of British Guiana shall furnish such periodical reports and
returns as may be required from time to time by the Government of India in respect

of the welfare of the persons emigrating to the Colony in accordance with this
notification.

RESOLUTION RE EXTENSION OF THE REFORMS TO THE NORTH
WEST FRONTIER PROVINCE—contd.

Mr. President: The Assembly will now proceed with the further dis-
cussion of the following Resolution moved by Maulvi 8ayad Murtuza Sahib
Bohadur on the 16th February 1926: '

* This Assembly recommends to the Gover i i
to extend to the Nzﬂh-West Frontier P_rovinoont‘;mre g:::iru?f:r::‘ ocfhtmm(!}:\l*]::n::n':eo? I?:;ei:l
Act which relate to Legislative Councils and the appointment of Ministers, etc., with
protection to the minorities."" ’ ’

The Honourable Sir Alexander Muddiman (Home Member) : 8ir, the
debate in which I am now taking part Lias extended over three days. It
was discussed the whole of one afternoon ; it was discussed yesterday atter-
noon, and we are now resuming the debate. I think that in itself is proof
positive of the importance which this House attaches to the subject matter
under eonsideration. 8ir, to me it has been a debate of absorbing interest,
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not only on uccount of what has been said but also on account of what
has not been said. It was a great advantage that this debate commenced
and continued through one long Indian afternoon as on that occasion the
Benches that are now vacant were crowded. On that day twelve Members
took part in the debate. Of those who spoke six were Moslems, but of the
speakers not one belonged to' a large group of Members in this House.
Sir, I do not think it was that they were not interested; I think they were
groatly intcrested. Their faces showed their keen and almost painful
interest, but not a word fell from them. It was & triumph, if I may
say so, of party control but it was not in itself helpful to the Government
Benches. If the Government’s sources of information were confined to
the proceedings of this House, the deduction to be drawn from the debate
so far as I have listened to it is that the subject is one in which the Hindus
of Northern India have no interest with one notable exception. I should
conclude this and indeed an uninformed spectator in the gallery could
hardly fail to come to that conclusion. On the other hand, he would have
come to the conclusion that it was a matter of passionate interest to the
Hindus and Brahinins of Southern India. 8ir, that deduction would be
entirely erroneous and, despite the silence of a body of Members of this
House who no longer attend our meetings, we must be cautious in supposing
that deliberate suppression of strong views is a ground for neglecting their
existence. The debate yesterday shows that the general trend of feeling
is on communal lines. Muhammadans are supporting one view and those
Hindus who have spoken are supporting another. (An Honourable Members
‘‘No, not all”’.) With one exception I agree—it is clear that, in spite
of the great efforts that were made by many speakers to speak in restrained
terms—and I congratulate them and I congratulate the House on that it is
clear that the division of opinion and thought is largely on the lines of
communal severance. It is idle in matters of this importance not to look
facts in the face. There are facts that must be looked in the face by
this Housc and the '‘Government must face them, and that indicates the
great need that the Government must be very cautious in any action they
may take. ‘ .

Now, if the House will bear with me for a minute, I will examine the
debate a little more closely, and I will se¢ if I can separate out and trace
sorac of the individual threads that made the web of the debate. 1 will
not at this moment not in connection with the present motion nause to
examine the ](wrger issues and implications to which the debate undoubtedly
gives rise ns they are not immediately germane to the matter under discus-
sion, but T may assure the House that they have not escaped my attention;
nor do I think they will escape the attention of the Government of India.
I want to point out in the first instance that it is evident that many of thosa
who have spoken with great warmth on this debate have little or no
personal knowledge of the area whose future they are debating. I do not
suppose that even the Mover of the motion would claim that. Their
support is based on other grounds, and I think they may well be taken as
saying to my Honourable friend Nawab Sir Abdul Qaiyum, the real inspirer
of the motion ; *‘By our brotherhood in Islam you called us and we came’’.

. Now I turn to the speech of my Honourable friend the Nawab. May T
in the first place eonaratulate him on the effective way he put forward his
coase. He pleaded difficulties in expressing himself. “Sir, no more efective

Y
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appeal could have been made than was made by my Honourable friend the
Nawab. The directness of his methods brought s breath into this House
of his own grim hills; but it was the speech of a man wise in war and, if I
may say 80, nob unversed in the wiles of the council board. (Diwan Bahadur
T. Rangachariar: ‘‘Thanks to the Assembly!”’) I may restate his position
in a few words. I take it, it is this: ‘‘Government say that the Reforms
are a good thing. Well, we are not quite sure but we will take it at that.
We know that they were largely given because of the War and of India’s
services in the War. My people fought and died with your people in that
War as we have fought and died in wars that preceded it. We are in every
‘way a8 fit for reforms us the people of any other province.'’ 8ir, here my
Honoursble friend made a powerful appeal, an appeal that must touch
the heart of every Englishman, of every Indian; but he is on less
sound ground when he himself doubts the suitability of the Reforms them-
salves. He, I think, in his heart of hearts, he who knows the local condi-
tions and the local difficulties so well, is not quite so sure, as he would
have .us believe he is, of the applicability to his province at any rate in
their full form of the terms of the Resolution which is before the House.
Sir, this is not an issue on which any Member of this House ought to vote
lightly. What is there behind it that moves even a man like Sir Sivaswamy
Aiyer to such emotion that the rapidity of his speech was & serious obstacle
to my appreciation of it? Sir, there must be something that stirs a man
of my Honourable friend’s judicial training and long oxecutive experience
when I felt that his emotion for A moment had mastered his presentation
of the case. There are—and it is idle for this House to shut its eyes to
the frnet—there are reasons which we in the Government know and you in
the House know, that have made Government cautious in arriving at final
coneclugions in this matter. We have been charged with delay in this as in
many other matters. But our critics might sometimes remember that it
is the Government that have to pick up the pieces after the glass has been
broken. It is easy to raise an issue—it is often difficult to solve it in the
way the initiator of the issue wishes. There are those to-day in this

House who may well say:

“ Full many a shaft at random sent
Finds mark the archer little meant.’

‘Now, Bir. it remains for me to stafe the position of the Government.
My Honourable fricnd, Sir Denys Bray, was a signatory to the Report, and
he found himself in the position in which other signatories of other reports
have found themselves, and, if T may say so, he managed to protect his
dual position with great skill. However, I must make it perfectly eclear to
the House that Sir Denys Bray, the signatorv of the Report, speaks in his
own eapacity and not in any way representing the (GGovernment.

Now, the House is aware that Government have definitely turned down
the question of the amalgamation of the North West Frontier Province with
the Punjab. That itself is a position that has very definite implications
which T trust will not be missed by this House. The North West Frontier
Province is to remain a separate provinee and therefore it must move in
due time and in jts own way, subiect to its own conditions, to its status as
a complete proyince. The question what, and in what direction constitu-
#tional advance can'be given in the North West Frongigr Province has been
and is yndet the consideration of the Governmept. No definite decision
on' -that’ point Has heen arrived at and no definite gecirion on that point
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will be arrived at or announced till Government are satisfied that they
have come to a right conclusion and that the moment for its announcement
is ripe.

Therefore, the attitude of the Government towards this Resolution
must be one obviously of neutrality. The Government Front Benches
will not vote. Those who sit behind me may vote according to their
inclination; but they must remember that in exercising their votes they
should nsk themselves whether they are in a position to express an opinion
on the question before the House, and I would add this: There are other
Members in this House who have indicated their intention of voting and
I would ask them to bear in mind the same considerations that I have
urged. This is not a light matter. Votes should not be given lightly;
‘they should be given after due consideration and thought and with a
knowledge that the voter has “really examined the issues. Such an' ex-
pression of opinion is possibly unnecessary for me to bring to the notice
of the House; but I feel very strongly on the point, and therefore I venture
to put it forward in all humility.

I will add that Government must and will give the fullest considera-
tion to the views of this House as expressed in the debate and as expressed
in the vole of the House. This is a question which requires for its solu-
tion all the wisdom and all the help that we can obtain from whatever
quarter.

One more word, Sir, and I have done. Mr. Jinnah, in a speech which
was otherwise admirable in tone and bore out his general practice of con-
sidering these questions without heat and endeavouring to separate the
issues in & logical way and of generating light, not heat, Mr. Jinnah, as
I say, in a speech of that character made one statement on which I mus$
make a few observations. He quoted apparently with approval the follow-
ing pasgage. He 8aid:

* These Hindu organisations yet find it in their hearts to advocate a continuance

of the obscurantist, medisval principles of Government, bureaucratic high-handedness
and policy of zoolum for which the Frontier Government has been so often criticised.”

Now, Sir, those were not the words of the real inspirer of the Resolution,
Nawab Sir Abdul Qaiyum, whose experience of the Frontier Province
is certainly unrivalled in this House. What did the Honourable Member
say in his speech? He said:

“ Bir, it is not lack of confidence in the present administration that moves me
to support this Resolution.”

He was not prepared at any rate to endorse the views that were expressed
in that extract. Now, Sir, I am not a frontier officer and therefore what
I have to say is perhaps better said by me than by my Honourable colleague
Bir Denys Bray, who has been intimately associated to the great benefit
of the Frontier and to his own reputation with that province. 8ir, I have
visited the Frontier and being a man of peace have been greatly upset
af the levity with which miscellaneous cutlery is produced in that
province, and I have felt distinct thrills at the way fire.arms
appear in the most unexpected places. &aughter.) 8ir, it is a country
where life and death are very close together; and I must agsk the House
to bear this in mind. Whatever the advances that may be given in the
future to the North-West Frontier Province, we in the heart of this
country, in the heart of Tndia, owe a debt of gratitude to that ‘faithful
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band of officers, civil and military,—British and Indian—who have often
laid down their lives, and—what may even be worse for some—spent their
lives in the protection of those marches of which they have been most

faithful wardens. (Applause.)

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammudan
Urban): Sir, I am glad that the Honourable the Home Member has
spoken on this most importent subject. Although he began in a some-
what jocular fashion, rather attaching importance to the least important
part of the question, I am glad to note he has wound up with drawing
the attention of the House to the magnitude of the issues involved in
this proposition. I crave the indulgence of the House for the few remarks
which I feel bound to make.

These issues are of a very important character. They have a political
importance and an economic importance for the people of these districts
numbering about two millions. They have a political, a constitutional and
an economic importance for all India, and probably for the British Empire.
Bir, I am afraid the attention of Honourable Members has been rather
drawn to the least important part of the issue involved in the case, namely,
the communal aspect which has absolutely no bearing on the issue so
far as I am able to see it. (Mr. K. Ahmed: ‘‘ Is that right?”’) I will
not tolerate any interruption of the Honourable interrupter of this House,
Mr. Kabeer-ud-Din Ahmed. The issue, Sir, is far too important to be
treated in this jocular fashion. Sir, I say it has got also a military
importance. I look at it as an Indian. I look at it from the point of
view of the welfare of India, which I submit must be the predominant
motive in coming to a conclusion on this subject. Sir, I bestowed anxious
thought as n member of this Committee on the important issues involved
in the case. BSince then I have, to use the words of the Government,
re-thought this question in deference to my Honourable friends who sit
in front of me. I have got the greatest respect for my Moslem friends
both inside and outside this House, and I have also re-thought this ques-
tion in view of some decisions taken by Government on the Report of
the Committes and also in view of the recent happenings in that unfortunate
province. It was my duty to do so, and revolving it in my mind, I
am sorry to say to the disappointment of some of the Honourable Moslem
friends opposite that T have seen no resson to change my opinion which
I arrived at as & member of that Committee. I consider, 8ir, the pro-
position before the House of my Honourable friend, my family friend,
Bayad Murtuza Sahib Bahadur, as constitutionally unsound, politically
unwise, financially extravagant and likely to lead to disaster and admi-
nistratively a useless proposition. (Here Mr. K. Ahmed made a remark
which was inaudible). Has my Honourable friend Mr. Ahmed realised
the implications of that Resolution? May I draw the Honourable Mem-
ber’s attention to the wording of the Resolution, for it is to that Resolution
_‘wet l;a‘re asked to accord our support? What is that Resolution, Sir? It
is this:

‘“ This Assembly recommen v in C i
to extend to the yNortl:t Wes? ;‘orot:t?ere OP:;“V?;C? O:P?;dp;gvic;g::smlofth:ltleheG::em;.:

of India Act which relate to Legislative Councils and the appointment of Ministers,
~etc., with protection to the minorities.”

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural): ‘Jut.t as
wou have got.



2770 LEGIBLATIVE ASSEMBLY. [19te Mar. 1926.

Diwan Bahadur T. Rangachariar: What are the provisions of the-
Government of India Act which relate to Legislative Councils and Ministers,.
eto.? Bir, Honourable Members who have read the Act will realise ab.
once what it means. Now, the Resolution means to make it, not a
Lieutenant-Governor’s or Chief Commissioner’s Proviuce, but a Governor’s.
or a Deputy Governor's Province . . . . \

Mr, K. Ahmed: Render unto Camsar the things which arc Cemsar’s.

Diwan Bahadur T. Rangachariar: That is really the implication of this Re--
solution. Do Honourable Members who accord their support realise the full
import of that? Now, what does it mean? It means a Legislative Council
with 80 per cent. elected Members and not more than 20 per cent. of an
official element in that Council. And what does it imply again? It is.
o case of Government, not of adnrinistration as in the case of the Chief
Commissioner. In the case of the Chief Commissioner, as Honourable
Members will notice from the wording of the Act, the immediate control,
the immediate government is in the hands of the Governor General in
Council—‘* On behsalf of the Governor General in Council in whom the
government is vested, the Chief Commissioner administers’’, that is the
language of the Act. If Honourable Members will carefully follow the
language of the scctions of the Government of India Act, they will see-
that in one case it is government by a Governor with the help of the
Lxecutive Council in one half, and Government by a Governor with the
help of a Minister in the other half, or whatever the portion may be. That
is the Resolution before the House, to which we are asked to accord our
support.

Sir, in this connection I wish to draw the attention of the House to certain.
facts, and what may be called frontier axioms' as8 my Honourable friend
Bir Denys Bray and his colleagues of the majority would have it. If
Honourable Members have Hone us the courtesy of reading that unfor.
tunately voluminous Report, for we had to bring out the evidence, some
ot which was given in confidence, and therefore in dealing with the sub-
ject we had to be voluminous,—perhaps it was a disqualification, and I
rather suspect that many an Honourable Member of this House has not
done us the courtesy of reading that Report,—but if they have read that
Report, what will they find? May I draw the attention of Honourable
Members to certain portions, not of the minority report, but of the majority
report? First of all, Sir, turning to page 8 of their Report, Honourable
Members will find this proposition stated at the end of the paragraph there.
After spedking of the fracts and of the districts,—Honourable Members.
will remember the difference between the two parts, that is, the independ-
ent tract where the tribes live, and the five districts which were once-
taken away from the Punjab and amalgamated with the North-West
Frontier Province—it is said: ’

"« Both wero forced to admit that the districts and tracts were two inseparahle -
parts of one organic indivisible whole.”

Again, turning to page 5, Honourable Members will find another pro«
position stated: :
* In_short, there u no impassable gap or guif, difficult to oross, bpfwgg: British-
and Indepondent térritory; the Frontier is in reality only an arbitrary line "drawn:
through the limits of more or less homogeneous population.” i
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Then at page 3, Honourable Members will find what the nature of
these tracts is:

“_..And in the vest of the vast block of independent territory tribal law—or
what we should call lawlessness—was and is the only law, and its ultimate sanction
is the rifle in the hands of the individual tribesmen. The only control we could
and indeed still can exercise over it is political control exercised in and through
the districts or brute force exercised in the last resort by the forcible exclusion of the

tribes men . ... "'

Again, Sir, at page 9, Honourable Members will find that:

¢ two and half millions of the trans-frontier people are linked to the cis-frontier people
by ties of blood and economic necessity.” P .

Honourable Members will further find that this trans-frontier is a powder
magazine. This is stated at page 7.

Now what is it which happened during the last Afghan War? What
do my Honourable friends who have signed the majority report say about
it? This is what they say:

““ There is yet another axiom to be stated, the inseparability of the varions parts.
of the Pathan trans-frontier. 1f this has bulked less largely in frontier controversies,
it is not because it has less validity than the inseparability of trans and cis-fronmtier,
but simply because 1t has never been seriously questioned by u?'body. It is trans-
parently obvious to every frontier officer and to every reader of frontier history. To

the former it is brought home by the day’s routine. The latter needs no further
proof than the events of 1897 when the whole trans-frontier was ablaze from Wano .

to Buner."”
Thie is rather important having regard to recent history:

‘ or the third Afghan War which set the whole trans-frontier agog from Wano beyond
the Pathan country into Chitral.”

Sir Denys Bray (Foreign Secretary): Trans-frontier, not cis-frontier.

Diwan Bahadur T. Rangachariar: But it is inseparably linked together-
by ties of blood and economic necessity. That is my point. In fact, it.
han been said that it is only an arbitrary line which divides the two; there

is no real dividing line. They are the same people. The Waziri across the

Frountier is the Waziri inside the districts; the Afridi across the Frontier is .
the Afridi inside the districts, and the same is the case with reference to

the other tribes.

Nawab Sir Sahibzads Abdul Qalyum (North-West Frontier Province:
Nomlnated? Non-Official): What is the dividing line between your province
and Coorg

Diwan Bahadur T. Rangachariar: We will come to it later on. Now,
if Tlonourable Members will refer to pages 89 and 40, they will sce this
is what i= stated there. Sir, in paragraph 10 reference is ‘made to what
happened in 1919. T will not read the whole of it. Honourable Members
will perhups have read it.

. The policy advocated by Lord Curzon of withdrawing regular troops to cantonments
in the rear and the entrusting of frontier posts to be held by the Militia did not
stand the test of the wave of fanaticism which flooded the border in 1919 and at a very
critical moment landed us in & very trying position.”

Mr. Abdul Haye (East' Punjab: Muh : W :
Punjab in 10197 ] ammadan) W‘hat about the

)
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Diwan Bahadur T. Rangachariar: On page 48 Honourable Members
‘will find reference to the state of things there. This is what Colonel
James, the Deputy Commissioner, said about the people just across th
Frontier. He* said that they .

‘“do not deserve any ccnsideration at all at our hands as neighbours. Hit them
‘whenever you can, how you can, and as hard as you can.”

iThis is what he said to the Committes. There arc other passages written by

an experienced officer, Mr. Ewart. 1 do not know if Honourable Members
have perused his book, but some portions of it in Chapter V will be found
‘very interesting reading. He is a man on the spot. He is the man in charge
of the Criminal Investigation Department in those tracts. He is in actual
touch with the people of the districts and of the Frontier and also with
the Bolshevik movement and the Afghan movement in that direction. He
gave us the benefit of his advice and if Honourable Members will read
Chapter V of his book, as to how things stood in 1919, they will realise the
importance of it. What is it that is recognised during the German War?
We are all congratulating ourselves that the Frontier behaved all righ
during the German War. Who made it right, Sir? ‘

8ir Denys Bray: Madras!

Diwar. Bahadur T. Rangachariar: It is, in the words of my Honourable
friend, Sir Denys Bray, that sagacious statesman who was then in charge of
Afghan affairs, the Amir. But for the firm stand which he took and but
for the sound advice which he gave to the tribes, does my Honourable

friend think he would have reason to congratulate himself and the Govern-
ment upon the affairs in the Frontier?

Nawab 8ir Sahibzada Abdul Qalyum: Who started trouble in 1919?
Waus it started on the Frontier?

Diwan Bahadur T. Rangachariar: I am not concerned with that. The
question now before us is different. What is the tract of country with
‘which we are asked to deal to-day? (At this stage there was an interrup-
‘tion from another Honourable Member) I am not going to be drawn away
from my path by these interruptions. The point which I wish to make is
“this. Here you have a 700 mile land frontier line inhabited on both sides
“by tribes which are homogeneous in race, which are homogeneous in lan-
guage, which are homogeneous in tribal laws, and those tribal laws I have
described in the words of the majority. Sir, that being so, what is it that my
Honourable friends ask? My Honourable friend Mr. Jinnah said when I
interjectcd vesterday ‘“Why not full responsible Government?’’ that he
is prej.aved to give it. That is a question for all India to consider. It is
not a question to be considered merelv because our Muhammadan friends
want it. and we want to oblige them. If it'were possible I should have been
the firet 1o do it. But in all-India interests, is it safe to isolate them like
that? 1 do not want to deny them the privileges or the rights of citizen-
ship. But, Sir, the question before the House is, having regard to the
accepted position which my Henourable friend would not depart from, to
isolate it s a small province with 22 lakhs of population and with 78 lakhs
of revenue—I am going to deal with the financial aspect later—with such
a small area, to give them the position of a major Local Government with
an elected Council with an 80 per cent. majority of elected Members and
with budget power. To do what, 8ir? To adiminister a population of 22
Jakhs, not even half of Tanjore or North Arcot- , Take one district, Tanjore,

which T come from. Tta revenue is more than a crore and its population
more than 22 lakhs.
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‘Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris:
Muhammadan): What is the revenue of Coorg and what is the population
of Coorg?

Diwan Bahadur T. Rangachariar: We have nothing to do with Coorg.
~Coorg is not & major Local Government. Ooorg does not want a Governor.
Cocrg doee not want Ministers. The proposition before the House is to
give these five districts a major I.ocal Government with a Leglslative
Council and Ministers and an Executive Council Member.

" Nawab Sir Sahibzada Abdul Qaiyum: What are you prepared to give
them?

Diwan Bahadur T. Rangachariar: The majority recognise this at page
10. They say distinctly here:

‘“ Whatover the differences between us otherwisep all members of the Committee
are agreed that the management of external affairs must vest in the Central Govern-
ment. And though as matters now stand, we conceive that the Government of India—
whatever the difgculties and drawbacks inherent in such an arrangement—might still
conduct transfrontier business through the medium of a major Local Government, we
all recognise that the difficulties and drawbacks ”’

—mark the words ¢‘difficulties and drawbacks''—

‘“ would increase with the development of the General Reforms Scheme, until with
‘the next definite advance in that scheme, such an arrangement would become unworkable
altogether. For a Central Government to entrust responsibility for the conduct of
external affairs on its critical land frontier to an autonomous Local Government would
be a violation of all constitutiona] theory and practice.”

1

‘Now that is what my Honourable friend Mr. Jinnah wants. Mr. Jinnah says
‘that to-day he is prepared to give them even full responsible Government
which the majority dread and say it will be a violation of all constitutional
theory and practice. They were talking of giving this over to the Punjab
Government which in due course will develop into a major Local Gov-
crrment with provincial autonomy. The Honourable Members of the
majorily report recognise that it is impossible to entrust the administra-
tion of these districts to a major I.ocal Government. This proposition asks
for & major Local Government.

Mr. Mahmood Schamnad Sahib Bahadur: No.

Diwan Bahadur T. Rangachariar: The Resolution is there. I have read
the words. The Government of India Act Provisions are there, and I ask
the House, the intelligent Members of the House, to draw their own
inference. Sir, the provisions of the Government of India Act are there.
1 am not going to tire the House by reading those provisions which must
be obvious. They say on page 18 of their Report.

“ It is therefore inexpedient—we make bold to say impossible **
—this is what the majority say, not the minority,—

‘““to transfer the administration of the districts from the Government of India
to any major Local Government."

Sir, these are the frontier axioms. These are the accepted facts laid
-down by the majority. My Honourable friends want to stand by the recom-
‘mendations of the majority. Let them understand what the majority have
recommended and then frame their Resolution. The Resolution before the
House is quite econtrary to the recommendations of the majority. The
wmajority think it impossible constitutionally, unsafgq constitutionally and



2774 LEGISLATIVE ASSEMBLY, [19tE Mar. 1926..

[Diwan Bahadur T. Rangachariar.]

unsound and dangerous to part with the powers of the Central Government
to any major Local Government. That is what 1 ask the House to recognise.
12 Noo, That being so, how oan we lend support to a Resolution which
goes against the principles accepted by the majority? (An
Honourable Member: ‘‘ Are you fik for sclf-government in Madras?”’ An-
other Honourable Member: ‘‘ Certainly not.” A third Honourable
Member: ** What about the Malabar Rebellion? Withdraw the Reforms
frqm Madras.”’) I do not think that these passionate interruptions are
going to divert me one bit from the calm reflection which I want to Lestow

on this question. My Honourable fricnds may laugh, but he laughs best
who laughs lass,

The financial position of the country is a matter which we cannot lose
sight of. They want a major Local Government. Can they afford a major
Loeal Government? They Have to depend on the Government of -India.
They bave to depend upon all India for their daily expenses. (An Honour-
able Member: *‘ No.”’) My Honoursble friend may say, ‘‘No,’’ but mere
assertions do not constitute facts. Let us closely examine the budget which
we passed only the other day for this North West Frontier Province. We
have budgetted for an expenditure of Rs. three crores three lakhs. What is
the revenue of this province? Rs. 78 lakhs, all told—income-tax, opium
and Jand reveoue only Rs. 22 lakhs. A province which gets Rs. 22 lakhs
land revenue wants a major Local Government! One faluk in my dis-
trict produces more than Rs. 22 lakhs. All revenue put. together comes
to only Ra. 78 lakhs, and they want a major Local Government! And oll’
India has to pay and somebody else is to order the tune. By all means
we agree to pay, but are we going to part with the authority to vote that
expendifure? The point is this, those who have got to pay must have &
voice in controlling the expenditure; and may I say that there is more-
need to control this expenditure. What is the past history relating to the
expenditure in this province? It has been a sink-pit for all-India revenues,
and is this popular Assembly going to lose its control over the expenditure
in this province? (At this stage Mr. K. Ahmed interrupted.) S8ir, I must
ask for the protection of the Chair against this constant interruption. I
think my Honourable friend purposely interrupts. . . .

Mr. President: Order, order. The Chair is willing to allow interruptions.
to a certain limit. @ Honourable Members exceed that limit and invite:
the interference of the Chair when they inflict a continuous volley of inter-
ruptions on a spenker 80 as to make it almost impossible for him to
continue his speech, as in this case. The Chair trusts that Honourable:
Memters will bear these remarks in mind.

Diwan Bahadur T. Rangachariar:  Thank you, Sir. In 1902-03, the-
whole expenditure including the trans-border and cis-border was only
Rs. 74 lakhs and the deficit was Rs. 88 lakhs, that is, in the year this
province was formed. In 1918-14. the expenditure went up to Rs. 122
Iakhs and the deficit was Rs. 75 lakhs. In 1918-19, the deficit was
Re. 81 lakhs, jn 1919-20, it was Rs. 107 lakhs, in 1920-21, Rs. 128 .le.khs’
and in 1021-22, with an expenditure of Rs. 208 lakhs the deficit was
Re. 140 'lakhs. In 1926-27, we have budgetted for a deficit of. Rs. 252
lakhs. The province produces Rs. 78 lakhs and we pay out of the general
revenues Rs. 252 lakhs, that is to say, we-make a present to them of
income.tnx Rs. 8 lakhs, we make a present to them of exvise revemue,
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-opium revenue, and wo make a present to them of general stamps Rs. 5
lakhs. In addition to that we find Rs. 252 lakhs out of the all-India
revenues, und is this Assemkly going to lose its control over that expendi-
ture? That is what you ure asked to do. You pay Rs. 252 lakhs out of your.
gencral revenues and we will go on playing the tune,—that is what the
proposal is. Again I may mention that the Retrenchment Committee in
J1922-28 advised the North West Frontier Province to restrict its expenditure
to Rs. 241 lakhs, and what is it that the province is doing now? We
are budgetting for Rs. 803 lakhs, that is, Rs 60 lakhs more than what the
Retrenchment Committee recormnmended should be the ordinary expendi-
ture.  Again the expenditure in certain departments, for instance, the
Police, which began with Rs. 5 lakhs in 1902-08 mounted up to
Rs. 17 lakhs in 1913-14, Rs. 53 lakhs in 1921-22, and in this year
we are budgetting for Rs. 48 lakhs. Political expenditure is Rs. 98 lakhs.
I may mention that out of the Rs. 48 lakhs Police, the internal police
alone coste about Rs. 22 lakhs, excluding the frontier constabulary. I have
made a calculation of what would be the trans-frontier expenses and T may
mention that at once becsuse Honourable Members would like to know
what it is, as my Honourable friend, Sir Denys Bray, unwittingly, with
‘his usual anxiety to support his recommendation, under-stated the finan-
cial burden which will accrue to the Central Government. He contemplates
that the deficit will only be Rs. 20 lakhs. How does he arrive at this
figure of Rs. 20 lakhs? What is it which he will allow morc than I have
allowed? Ot of the Civil Works expenditure, roads of military import-
_ance consume Rs. 20-4 lakhs. I have also allowed for establishment
charges. Out of Rs. 6-50 lakhs for establishment I have allowed Rs. 825
lakhg to the trans-frontier roads of military importance. Out of the total
Civil Works I allow Rs. 2865 lakhs for trans-frontier expenses. Out of
the police expenses I allow Rs. 21.80 lakhs for the trans-frontier. I allow
the whole of the political expenditure for the trans-frontier. As regards
general administrution, out of the Chief Commissioner’s estaklishment,
_ete., of Rs, 8'5 lakhs I allow Rs. 2 lakhs for trans-frontier charges. Is
there uny other expenditure which my Honourable friend would like to
allow? The total civil works Rs. 24 lakhs nearly, the frontier constabulary
Re. 21 lakhs, political expenditure Rs. 98 lakhs, and out of the general
administration I allow Rs. 2 lakhs as tRe share for the trans-frontier,—all
put together comes to Rs. 145 lakhs. How does my Honourable friend
say that the deficit will be only Rs. 20 lakhs with a chance of total
extinction? I submit it is optimism with a vengeance to say that the
deficit in internal administration is only Rs. 20 lakhs when it comes to
Rs. 150 lakhs. Not only that. The expenditure is Rs. 150 lakhs, the revenue
is only Rs. 78 lakhs. so that the deficit will be Rs. 70 or 72 lakhs for
the coming year, 1926-27. for internal administration alone? And is it
an elastic revenue? What are the chief sources of revenue in that pro-
vince? Land revenue. Is it not a fact that the Foreign Department. and
the Chief Commissioner had to postpone the resettlement which was due
in the Peshawar distriot on two ocoasions on account of the poverty of the
people? 1s it not a fact that the land revenue was 17 lakhs in 1902-03
and is now 22 lakhs and odd? Is it such an elastic source .of revenue ?
Where is the money to come from? How is this province going to stand
on its own legs for its internal administration? That is the question I
ask;: How does the Honourable Member hope that this provinee will ever
gtand on ite own legs for interns! administration? I do mot see how ne
<an belittle the financial aspect of the administratidn. By all means as
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watch and ward people we are prepared to help you. But, at the same
time, we want to have a voice in the control of the expenditure. But
"extending the Reforms to this province, you will require an Executive
Council and Ministers. What has the Minister to do? Let me again
ask a question. Do my Honourable friends realise that you will have a
Minister for Registration—in case the Registration Department is trans-
ferred—for five districts in four of which there are honorary Sub-Registrars?
The whole expenditure in the Registration Department comes to about
Rs. 18,000 per annum. Then, again, Sir, how many schools is this Minister-
to take charge of? How many schools are there? Will my Honourable
friends ask themselves this question? There is a Training College. But
whom does it train? It trains teachers for primary schools and for
secondary schools, not B. A’s. and L. T's. and all that. This Training
college certainly exists and each student costs about Rs. 8,500 per annum.
That is all we are asked to maintain. Sir, every administrator knows that
it is only when djstricts form part of a large province that they can get the
benefits of & full administration. You want a Chief Engineer, Executive
Engineers, an Inspector General of Irrigation and all that paraphernalia of
administration. But there is not one district like the Tanjore district
or North Arcot and you want all this paraphernalia. Let me take opium
excise. What has the Minister to do? Do my Honourable friends realise
the difficulties of opium administration over this 700 mile# land border
where opium is smuggled according to the Revenue Commissioner’s evi-
dence before us? Is the Minister to be in charge of the administration there >
Are the Central Government going to part with their authority in that
matter? May I ask that question straightaway? Then, what has the
Minister to take charge of? Education. What has he to do for money?
Where is he to get the money from? Out of the revenue of 78 lakhs, we
arc spending 15 to 16 lakhs on education. Therefore, they will come to
us for money. And we will have to decide what should be given to them
having regard to our general requirements and having regard to our deficit
or surplus as the case may be. Therefore, how can my Honourable friends
representing the tax-payers of all India, who have to find the money
for this purpose, blindly say that they will part with it? Sir, the Minjster
will be ambitious as all Ministers are. If he wants to be popular, he must
start new colleges, more schools, more medical institutions and more
hospitals for which he will require money. And where is he to get the
money from? You will be tied hand and foot and you will be told afterwards,
when they come for the money, that you have put a Minister in charge
who cannot get on without money. He is unpopular with the people be-
cause he has no money to spend. My Honourable friend Mr. Jinnah drew .
attention to the fact that the extra cost by giving the Executive Council
and the Minister will be something like Rs. 1,25,000. That may ke so.
But what are the implications of that procedure? That is what we have
to see. The financial commitments already are large and the financial
commitments which must come and which the province cannot bear must
be very large indeed in course of time. 8o, looking at it from that point
_gf view, it is not a negligitle factor. ~On the other hand, T attach the
‘greatest importance to that aspect of the case. We are certainly thank-
ful to them but, go far as finances are concerned, he who pays must have
the voice in controlling the expenditure. It will be a generous control,
but all the same control must be there.
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Now, Bir, I have already adverted to the administrative aspects. You
want an Executive Council and once the Executive Council is there, what
is the ‘trend? If we have one English Executive Councillor, you must
have an Indian Executive Councillor. Cah we, the Members of a repre-
sentative Assembly, who claim Indianisation everywhere have the heart to.
say: ‘‘You shall not have an Indian Executive Councillor.”

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): In the
North-West Frontier Province you can say that.

Diwan Bahadur T. Rangachariar: I do not know what will be the next
step when the pressure comes from all sides. That is what 1 am
apprehensive about. No doubt it is most popular to-day, but can you
resist pressure? The Minister will certninly want more money if he wants.
to develop his business and become popular. What are the departments
you are going to entrust to him? Are you going to entrust him with law and
order? I have relied on official records and on admissions of responsible
gentlemen on the spot. Now, Sir, what is it that the official report of the
Judicial Commissioner for the year 1920 says about the people. I will

read one passage. -The Judicial Commissioner in 1920, which is not an
ancient record, said: ,

‘“In 1912 the Sessions Judge of Peshawar remarked that there is reason to believe

that in many cases the burglar and the thief had many of the Khans and leading
Maliks on their side.”

Honourable Members who are familiar with the tract know what influence
these Khans and local chiefs have in the province. The statement that
I have just read is not an extravagant statement of any witness. It is

what the Judicial Commissioner has said in his report. On page 48 he
further says:

“ The hostile attitude of the tribes re-acted on the people as a result of the close
ties of kinship which unite the cis and the trans-border tribes.”’

This was said in 1920 and my Honourable friends ask us to forget facts.
How can we forget facts when we know the terror to which the people of
those districts, both Hindu and Muhammadan, are subjected? Sriginally
the Hindus formed the prey. But later on, like the man-eater who has
succeeded in his first attempt, both the Hindus and the Muhammadans
fell a prey to these raiders. And Honourable Members will notice that
this remark was made by a Judicial Commissioner and not by an adminis:
trative officer. The Judicial Commissioner in 1920 said. (Mr, K. Ahmed
made an inaudible interruption.) My Honourable friend should have
patience to consider and weigh the fact. The Judicial Commissioner's
remark is about the hostile attitude of the tribes. My Honourable friend
.8ir Denys Bray interrupted me a little while ago about the trans-frontier
tribes. ‘This is what the Judicial Commissioner says:

““ The bostile attitude of the tribes re-acted on the le as a result of the close
ties of kinship which unite the cis and the tmns-borderms.”

Mr. K. Ahmed: Just as the non-Brahmin says about the Brahmin.
Diwan Bahadur T. Rangachariar: Sir, I ask the House to pause and
consider.

8ir Denys Bray: May I ask the Honourable Member what was the rest
of the report? Is the Judicial Commissioner referring to some specific
case? ’
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Diwan Bahadur T. Rangachiriar: I am only reading what the Judicial
Commissioner said in 1920 in his report.

8ir Denys Bray: But the Honourable Member is quoting an isclated
passage. Will he read out the rest of the passage? These isolated

passages are very misleading.

Mr. K. Ahmed: Is it not more than half an hour, Sir, since Mr.
Rangachariar has been speaking?

Mr. President: Order, order-
Mr. K. Ahmed: Is there no time limit, may I ask?

Mr. President: Order, order.

Diwan Bahadur T. Rangachariar: Let us not exaggerate the communal
aspect of the position. It has nothing whatever to do with the question.
“There are only 2 or 8 lakhs of Hindus. What does it matter what
. happens to them? I am concerned in looking at it from all other points
of view. Who are thesc people,. what is it that sets the whole frontier
ablaze, who is the enemy? Will the officials speak? Have not officials
spoken before the Committee? Have they not given evidence as to who
the enemy is? Peshawar was the winter capital of Afghanistan for nearly
"700 years. These districts formed part of Afghanistan. (An Honourable
Member: *‘ 8o did Delhi!”’) They had their eye on this jewel. My
Honourable friend 8ir Denys Bray is laughing.

8ir Denys Bray: Personally I would much prefer if the Honourable
Member were more discreet in his remarks. I was laughing not at him,
but at an interjection' that T had just heard.

Diwan Bahadur T. Rangachariar: Let the records speak, not me. Let
the records speak as to what their fears were in 1919-20 when that wave
of fanaticism spread abroad. I quite agree that it is not tactful perhaps,
not politic perhaps, to touch too much upon those aspects of the question.
But T want the Honourable Members of the Government Benches to have
a look into the military records and I am sure that His Excellency the
Commander-in-Chief will place them at their disposal. I was not speak-
ing of anv evidence given, but I will now proceed to refer to what a very
responsible and educated Pathan said before the Committee:

“T belong to this Province and am a Pathan. I have experience of Persia. For

three vears T was in Consular service as Assistant to the Consul in Sistan in Persia.
From there I returned as Personal Assistant to the Chief Commissioner, Baluchistan,
and T have expenience of the whole of Baluchistan. During that period T was Attaché
with the Afghan Prince, Inayatulla Khan, and interpreted between Lord Curgon
and the Prince . . . Subsequent to that when it was proposed during the Amir’s
presence in Tndia to send Sirdar Aynb Khan, brother of the ex-Amir, who is dead
now, to Japan, T was Asristant Political Officer with him. When T returned from
there I was Assistant Political Officer with the ex-Amir Yaqub Khan. I have
experience of the entire Afghan family, besides heing an Afghan myself. I know
most of the magnates of Kabul. T was British Representative at Kandabar . . . .
T have experience of Baluchis and Afghans and I know Brabui apd Baluchi. In this
case not only do T know the Afghan across the border but the people of the independent

‘territory too.’’
Now, will my Honourable friend listen with patience to what he says?

Sir Denys Bray: No, no. _
Diwan Bahadur T. Rangachariar: You will not listen?
8ir Denys Bray: Not with patience!
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. Diwan Bahadur T. Rangachariar: The: House - should realise (An
‘Honouveble Member: *' Never '')—the whole of India should recognise (An
Honourable Member: ‘‘ How can they!’’)—we have to recognise the

sentiments of the whole of the three hunderd millions in this land. What-
does he say?

“ As far as Islam . . . " -

‘Mr. President: Will the Honoursble Member bring his. remarks to &
close?

""Diwan’ Bxhadut T. Rangacharlar: This is what he. says. He says:.

“ As~far ns Islam' is concerned and.the Muhammadan :ides of the League:of
“Nations goes, I am against 'it.

_ @.—The idea at the back of your Anjuman is the Pan-Islamic idea, which is that
Ialam is a:league: of nations and as such ml&:mating this Province with the Pnnsab
will be detrimental, will be Erejudﬂc‘ial to that idea. That is the dominant ' ides

- at the back of those who think with you? Is it so?

A4.—It is 50, but I have to add something. Their idea is that the Hindu-Moslems
unity will never become a fact, it will never become a fait eccompli, and they. think
that this Province should remain separate dnd a link between Islam and the Britanmic
Commonwealth. In fact, when I am asked what my opinion is—I, as & member of
the Anjuman, am expressing this opinion—we would much rather see the separa-
tion of Hindus and Muhammadans, 23 crores of Hindus to the SBouth and 8 crores
. Muslims to the North. Give the whole: portion from Raskumari to Agra to Hindus,
-and from’ Agra {0 Peshawar to Muhammadans, I mean transmigration from one. place
to the other. This is an idea of exchange. It is not an ddea of annihilation.
Bolshevism at present does away with the possession of private property. It
nationalizes the whole thing and this is an idea which of course appertains to only
exchange. This is of course impracticable. But if it were practicable, we would
rather want this than the other. )

Q.—That is the dominant idea which compels you not to have amalgamation with
the Punjab?

A.—Exactly.
» »* » - L] E 4
Q.—When you referred to the Islamic League of Nations, I believe you had the
religious side of it more prominently in your mind than the political side?
. -4.—Of oourse, political. Anjuman is a political thing.. Initially of course, any-
thing Muhammadan is religious, but of course Anjuman is a political association. -

Q.1 am not referring to your Anjuman, but I am referring to the Mussalmans.
I want to know what the Mussalmans think of this Islamic League of Nations, what
have they most prominently in mind; is it the religious side or the political side?.

A.—Islam, as you know, is both religious and political. ’
Q.—Therefore politics and religion are intermingled?

. 4.—Yes, certainly.”
Here is another witness, a B.A., B.L.:

_‘“As a matter of fact, the Pathan considers himsélf more to belong to the hills
than to India. He has moro sympathies with his kith and kin of the trans-border
than with the Punjabis or the rest of the Indians. A Pathan would never consent

to being called a.nf'thing.less than a ‘Pathan'. It is a question whether he can
be Indianized at all.”

That is the attitude of the people of the district. I respect them for their

views, I respect them for their patriotism, I respect them for their faith

in their own kith and kin; but, 8ir, self-interest demands, self-preserva-

, tion demands that we should not allow them to be a source of trouble.
‘This frontier has slways been a source of trouble. Everyone has admitted

that. It is all very well for Bir Abdul Qaiyum. If we had more Abdul
Qaiyums there . .:6 . . i, S e .
a o
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Nawab. Sir Sahibzada Abdul Qaiyum: How are the reformns.and the
suggested Council going to make them worse, and ‘what is your remedy for
all that, supposing-what you say is correct?

Mr. President: Does the Honourable Member from the Frontier Pro-
vince want the Honourable Member to continue?

-«

Diwan Bahadur T. Rangachariar: ¥ar be it from me that you should
not have the opportunity for self-government. But what is self-govern-
ment? 1 want them to come here or to go to Lahore and mix with the
rest of the civilised world and take their civilisation with them. I want
more Abdul Qsaiyums here so that we may get your manliness, your
independence, so that we may impart to you a sense of civilization, a
love for culture, and give up your tribal law. Is it good to themseclves?
You allow Marvars in Madras to meet together, pass laws together. What
will they do? How do you expect them to improve themselves? You
do not give them a chance cf improvement. Go to the Punjab. There is
.no difficulty in it,

. Nawab Sir Sahibzada Abdul Qaiyum: But the local Council will send
better people here than Abdul Qeiyums to help yom in the lobby.

Diwan Bahadur T. Rangachariar: I know that. I do not want more
Abdul Qaiyums of that sort to uphold me in the lobby. Once
you have got there, your local feuds—I am not speaking of the feuds
between Hindus and Mubammadans—but between tribes and tribes who
live in fortresses fighting each other.

Mr. M. A. Jinnah: But we have more than one lakh of Hindus in that
province. .

Diwan Bahadur T. Rangachariar: Never mind the Hindus.

Mr. M. A, Jinnah: They are there.
Diwan Bahadur T. Rangachariar: What will happen?

Mr. M. A. Jinnah: There will be many Rangachariars amongst those
Hindus.

Diwan Bahadur T. Rangachariar: I know, they get protection by
attaching themselves to the Khans. I know that, the protection afforded
to the Hindus is because they attach themselves to particular Khans, and
I say they are free to do so. The Khans protect them at the cost of their
lives; I have seen it in trans-frontier territory; there are Hindus living
there, but each of them is attached to a particular Khan. Therefore, as
I have said, we must realise what is the proposition we are asked to
support. They want a major Local Government; it is politically unsound,
financially disastroys and. administratively useless. Sir, I oppose the
Resolution.

*Khan Sahib M. E. Makan (Bombay Northern Division: Muhammadan
Rural): Bir, 1 have got great sympathy for the North West ¥rontier
Province because I too come from the Eastern Frontier of India. We too,
like the people of the North West Frontier are frontier men. Just as in
‘the Frontier Province Muslims are 92 per cent. of the population, exactly
g0 in my province, excluding 8indh, the Hindus may be in about the same

*Translation of the spesch made in the vernacular by the Honourable Member.
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majority. Although the Muhammadan population is so scanty, we have
already got Reforms and the Muhammadans of that province are anxious
$0 have a further instalment of Reforms, in spite of their great numerical
weakness. We do not want to be a stumbling block in the way of the
Reforms, although we may get so little from them. It is not well to cut
Your own nose to creatc a bad omen for another. - When the Government
have admitted that Swaraj is the ultimate object and it was towsrds this
end that the first instalment of Reforms was extended to Indin in 1921,
I seé no reason why the Government should not be prepared té extend
it to the North West Frontier Province when the Government recognise it to
be an integral part of India. If the North West Frontier Province is
a part of India it will be a great injusticé if the instalment of Reforms
that was given to us in 1921, is not extended to the North West Frontier
Province. If you do mot recognise the North West Frontier Province as
s part of India, you should immediately liberate them so that they may
be able to cstablish a separate government of their own. This will also
remove the burden of great expenses from Indin. I cannot understand
why, when the Honourable Pandit Madan Mohan Malaviya and Diwan
Bahadur T. Rangachariar are against Reforms on the frontier, my Honour-
able leader Mr. Jinnah supports further Reforms for the whole of India.
When the Honourable Pandit Madan Mohan Malaviya cannot see a
Muslim Raj on the Frontier, why does Mr. Jinnah like to see Hindu Raj
in Bombay? This shows that Mr. Jinnah has a genuine desire for
Swaraj while Pandit Madan Mohan Malaviya wants to retard its progress.
Admitting for a moment that many dacoities and raids are committed
on the Frontier, I cammot understand how the situation will change with
the extension of Reforms.” On the contrary I think that with Reforms
the people of that province will begin to realise their responsibility and
they will treat their Hindu brethren better, so that they should not be
blamed in future and The gradual progress of Reforms should continue as
in other provinces. I hope the Mussalmans of the North West Frontier
Province will be successful in the Assembly to-day because the Honour-
able the Home Member, Sir Alexander Muddiman, and the Honourable
Bir Denys Bray are both foresighted and justice-loving and they will, I am
sure, never tolerate that the gate-keeper of India should remain dissatisfied
and discontented.

With these words, Sir, I support the Resolution moved by Sayad
Murtuza Sahib Bahadur and thank the Honourable the President, who °
I am proud to say, is also from Gujarat, for having given me this oppor-
tunity to speak.

Lieutenant-Oolonel H. A. J. Gidney (Nominated: Anglo-Indiahs): Sir,
I have but one vote in this House, and after very careful consideration
and deliberation on this matter, I have decided to give that vote in favour
of this Resolution and to walk into the lobby with my Muhammadan
friends in support of it, and I do.so, Sir, because I feel that the House
has in the main accorded its support to this Resolution. We have the

anty Benches in frent of us, but I understand that the Leader of that
Party has expressed himself in favour of this proposition. Therefore, the
opposition to-day consists of a few people, mainly those who reside
thousands of miles away from -the area under discussion. Sir, I cannot
understand why my- friends Sir Sivaswamy Aiyer and Diwan Bahadur
Rangachariar have so stoutly opposed this Resolutios. Sir Sivaswamy

c3
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Aiyer yesterday brought all his cavalry and artillery into action arnd gave
us a charge at break-neck speed on this matter. "His speech was delivered
at such’ a speed that I really could not understand what he said. It was
so different to_his nsual slow, studied and deliberate method of addressing.
this House. He was addressing a large audience than this House—the
public and the Press. To-day we have Diwan Bahadur Rangachariar,

after having heard all the arguments on the opposite side, bringing in his
peculiar line of arguments which are so characteristic of the legal way be
deals with such debates especially on the financial aspects, as if he were
cross-examining & witness. He has brought forward certain points which

I am pure have impressed this Hquse to a certain extent, against the
acceptance of this Resolution. But he put forward certain figures which
I believe are not quite correct and which he has not explained to this

House, because I understand that the expenditure he detailed and used

with such force against this Resolution refers to both the Agencies and

the settled districts in the North West Frontier Province, and I believe

the Agencies are an imperial charge and have no concern whatever with

the charge for the settled districts. Moreover, Sir, whatever extra ex-

penditure is involved, I do not think the financial situation is very different

to the present position of Assam, which as a Province is just paying its:
way and which nevertheless still supports all the paraphernalia on which

Diwan Bahadur Rangachariar laid so much stress as necegsary for a new

North ‘West Frontier Province. S8ir, I am surprised at the attitude taken

up by the-opponents in their position either as Nationalists or Independents,

for I cannot understand how, with one breath they ecry out for a Royal

Commission to give a further advance in Reforms to this country, while

with the. other. they decry and oppose the introduction of Reforms for .
another part of India, the North West Frontier Pmevince. Diwan Bahadur

Rangachariar to-day said he dealt with this matter as an Indian, but is

he not nullifying that statement by now refusing to the North. West

Frontier Province an equal measure of self-government to that which he
enjoys ‘in his own province? Indeed, Bir, I think that this province,

being one that can look after itself and defend itself, i§ in a more fit

condition to receive sclf-government than one not so qualified. I am

familiar with this province, and I consider that the inhabitants of the

North West Frontier Province are one of the most manly types of people
vou could meet in India. They are people who look you straight in the

face; they are people who do a straight deal irrespective of the conse-

quences. The Honourable the Home Member asked us to give very

serious thought to this Resolution and to give very careful consideration

to our votes. The Government have, I think wisely, taken up an attitude

of ** wait and see ”’ in connection with this Resolution.

Now, what does this Resolution ask for? It asks for the grant of
Reforms, and I am sure the Mover of this Resolution would be prepared
to accept from the Government whatever nature and extent of Reforms
they thought necessary. As to the warning the Home Member gave I
think it is very timely, timely for reasons which, as Diwan Bahadur
Rangachariar said, are hiddon away in the archives of the Political Depart-
ment. - But, Sir, if those records are asked to speak on behalf of the
North West Frontier Province, what T ask the Political Secretary, will the
records of Bengal say? The Honoursble the Home Member said thero
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‘was a miscellaneous display of cutlery and a display of arms where-
ever you went in the North West Frontier Province; but, Sir,
those arms and that cutlery were openly seen mnot hidden from
the official gaze. Compare that with the arms and cutlery
to be found in another province, a province with which Government are
flirting and to which they are very desirous of giving Reforms; namely,
Bengal. There Government need the entire police force to find out where
s part of that cutlery and arms is hidden. 8ir, the positions are  not
«comparable. Since we have given Reforms to other provinces in India,
I see no reason why we should not give it to & province which is wanting it.
On the one hand we have certain provinces saying ‘* We do not want
‘Reforms "’ and yet. you are forcing reforms on them. On the other hand,
you here have a province which says ‘‘ I am anxious to do what you want
‘the rest of India to do, but what they refuse to do—i.e., to co-operate
with your Government in the Reforms’’' and yet you hesitaté*and you
ask this House to decide and you say you will not vote on the Resolution.
Now, 8ir, I consider this is a question on which Government should give
an opinion, & very decided opinion. It is no use to play a wait" and see
game and then after we have given our vote to say ‘‘ I told you so .
I want the Government to indicate here very clearly what is their opinion
on this important matter? Sir, the Honourable the Home Member in
his very wise and cautious speech said every Member of the House must
seriously consider the matter before he gives his vote and he made use of
a very apt saying:
‘ Full many a shaft at random sent
Finds mark the archer never meant.'’
Tf that is to be applied to the North West Frontier, might I transpose
it for another province, where Reforms have been given and failed some-
‘what like this: o
* Full many a shaft the anarchist sent
Finds mark the archer never meant.”

‘Sir, I look upon this Resolution as a touchstone, I look upon it as a pivot

and @& crucial test of the future relations between Hindus and Muham-

‘madans, an unrivalled opportunity for the Hindus and Muslims to shake
hands in mutual trust, faith and confidence. If in other provinces the
Muhammadans did not object to the Reforms, I think the Hindus should
rTeturn the compliment and tell the Muhammadans to-day: *‘‘ We trust
you in the same way as we asked you to trust us, and we do not oppose
this Resolution ’. It seems to me what is sauce for the goose is sauce
for the gender. Extra expenditure I know will be involved, but who gets
‘the benefit of it? My friends sitting opposite there who come from

thousands of miles away—Madras—forget their provincial safety. The North

‘West Frontier Province is the gateway of India; it is a part of India on the

defence of which Government spend crores 4nd crores of .gypees. It is a
part of India where we have a bodv of men who have been faithful to us.

Then, again, I ask, where do the Government of India get a part of their

jincome but from provincial contributions? What about the Honourable

‘Member's own province? Has he not lived on the charity of the Gov-

ernment of India? I refer to this year's reduction in the provincial con-

4ribution from Madras.

Diwan Bahadur T. Rangacharfar: No major province depends upon
dot, o e

T
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Lieutenant-Oolonel H. A. J. Gidney: You seriously allege that Indix
has been emasculated by not being allowed to possess arms, but you object
to the Frontier havihg them.

Diwan Bahadur T. Rangachariar: Who said that? On the other hand
I have recommended that arms should be freely distributed.

‘Lieutenant-Colonel H. A. J. Gidney: Not you individually, but.others
who have opposed this Resolution.

Sir, to sum up, it seems to me this is a Resolution that should com-
mend itself very favourably to this House and I am very glad indeed to
see' my Buropean brethren here have decided to support it. As I said
before, I have but one vote and I value that vote on all occasions, but, I

agsure my Muhammadan brothers here that I will give it to them witlk
pleasure on this occasion. '

“(Cries of ** Let the question be now put.”’)
The AA_ssembly then adjourned for Lunch till Two of the Clock.

The Assembly re-assembled after Lunch at Two of the Clock,
Mr. President in the Chair. ’

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
meadan): Sir, I should like to contribute a few wordsfo this discussion: F
find that as far back as 1900, when the question of the separation of the
North West Frontier Province was mooted by the Government of India,
Lord Curzon gave expression to the following views. I read .from his offi-
cial despatch dated the 27th August, 1800. He said:

“Jt will 'express and enforce the direct re:iousibm'l‘ity of the Government fYor
foreign affairs. It will enable the Vigeroy to take np the most important business
of the department of which he is the personal chief. It will frea the management of

frontier politics from the delays that are inseparable from a chain of reference whose
strength is sacrificed to its length.” : :

And the Secretary of State in accepting his proposal in paragraph 8 of his
despatch, wrote as follows:

*“In the meanwhile Her Majesty’s Government generally ‘a.];prove of your proposal
as tending te express and enforce the direct responsibility of your government for
frontier affairs and to free the management of frontier politics from ' the delay
inseparable ‘from the presemt system.’’ :

The question of cost was raised in 1800, and this, Sir, is what Her Majesty's
Secretary of State wrote on that question. Lord Curzon had said:

Tt will not entail any additional burden upon the Imperial revenues.’
And the Secretary of State said in paragraph 8: )

“If on close examination of the various changes and adaptations inseparable from
the constitution of the new Commission apart from the Pubjab Government, it is found

that they do in fact involve no additional expense, the result will be undoubtedly
satisfactory.” "

Now, Sir, these are the two conditions upon which the Frontier Pro-
vince was constituted ; first, that it will entail no additional cost, and second,



EXTENSION OF REFORMS TO N. W, F. PROVINCE. 2780

that the frontier policy will be directly in the hands of the. Gevérmor Gen-
eral; and I find, Sir, that Colonel Gidney, who seems to have changed his
views, gave expression to identical views on the 21st of September, 1821.
Speaking on the motion he said: '

. “ The domestic policy pursued in a territory ocontiguous 'to the frontier “must
inevitably react upon foreign policy and upon defence. It is inconceivable that domestic
policy in such territory should be directed by any authority other than that which is:
responsible for foreign policy and defence.’’

This is nothing but a paraphrase of the views of the Government of India
and the Secretary of State. Now, Sir, the question that I wish to ask
this House is this. Only two days back, when the Education Secretary
asked for a supplementary demand of Rs. 50 lakbs for the purpose of.
Archeology, my friend, the Honourable Mr. Jinnah, and other Members
of this House rose up in arms against him and said: *‘This will take away
the jurisdiction of this House to grant supplies, and you are withdrawing:
from the cognisance of this House a large sum of money which will dis-
appear and will be used by trustees which this House cannot tolerate.’”
That, Sir, was the principle that we who are responsible to the tax-payers:
for the safe use of their money, should also be responsible for voting sup-
plies. I apply that principle to the present case. The Frontier Province
is annually a deficit -province. The Honourable Mr. Rangachariar has
pointed out and I have verified his facts—we find from the current Budget
that we have to subscribe no less than Rs. 2} crores for the maintenance
of the Frontier Province. Now, I agsk the Heomourable Members one short
question. This annual sum of money which you vote for the upkcep of
the Frontier Province, are you prepared to take it out of your vote and make
it over to the Local Government to be distributed? That is the short
question.

_ Raja Ghazanfar All Ehan (North Punjab: Muhammadan): It is not
necessary. "

Sir Harl Bingh Gour: My friend the Raja who led the debate says it is
not necessary. Very well, Sir. If this House is to vote its supplies every
year to the North West Frontier Province, how is it consistent with the
constitution and the existence of local autonomy? '

Raja Ghaszanfar Ali Khan: For unsettled districts.

Sir Harl Singh Gour: Then my friend says, he do¢s not want these
Reforms to be given to the whole of the Frontier Province, but he only
wants them for the five settled districts. Well, 8ir, I will reply to him in
the words of the then Law Member, who, speaking on behalf of Govern-
ment, disposed of that argument in the following words:

* The population of the five settled districta there is intimately connected and
associated with the five agency tracts. In fact T am told that there are many among
them who have houses on both sides of the Frontier. Their relations are intimate,
and it would be. in the opinion of the frontier officers who know the province, extremely
dangerous and disastrous to divide control in that part of the country.”

That is my answer to the Raja Sahib. You cannot possibly give Reforma
to five districts and refuse those reforms to the other five trans-border
districts. '

Nawab Sir Sahibzada Abdul Qalyum: The conditions are different. I
cannot follow. the reasoning. N
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Sir Harl Singh Gour: I have given the reasons.

Nawad Sir Sahibzada. Abdul Qajyum: I hope the Honourable, Member
will confine his arguments to the extra expenditure which will be involved
in starting the Reforms, and not to the whole expenditure of the Frontier
Province. These five districts ave already under the administration of
a.Chief Conunissioner. What remedy is there for reducing the present
expenditure ?

8ir Harl Singh Gour: I have quoted Lord Curzon, and I have quoted
the Secretary of ‘State. I have also quoted the Law Member. I wish pre-
sently to place the Nawab Sahib in the same distinguished company and in
favour of the view which they have expressed. If he will only pause for
a minute, I will quote his own words.

Now, Sir, I am dealing: with this question first, about the pronounce-
ment made in 1900 by the responsible authorities both in India and in-
England when the Frontier Province was carved out of Punjab, and 1 fur-
ther wish to point out that, so far as this Resolution is concerned, it does
not deal with the five settled districts, but it deals with the whole of The
North West Frontier Province. Honourable Members will probably say
that this Resolution must be read in its spirit and not literally. I am pre-
pared to do that. I am prepsred to concede that this Resolution must be
understood as meaning: that the Reforms are merely to be extended to the
five settled distriets, in other words, to half of the Frontier Province. Now,
8ir, what is the posifion there? I find, Sir, that about two years ago there
was & meeting held by the Revenue Commissioner, Colonel Keane, tha
present Officiating Chief Commissioner, and he inquired of the people—my
friend the Nawab Sahib was present at that  meeting,—whether they pres
ferred elections to nominations in the municipalities, and

Nawab Sir Sahibzads Abdul Qaiyum: Not in the municipalities, piease.

Sir Harl 8ingh Qour: In the District Boards. I stand corrected—in
the District Boards, and they all said that that they did not want elections,
they wanted nominations .

Nawab Sir Sahibzada Abdul Qllyum»: No.

8ir Harl Singh Gour: And I say, Sir, that-only two years ago at a re-
presentative meeting, when the public opinion of both Hindus and Muham-
madans was sounded, they agreed in preferring nominations to elections
in the District Boards: .o

Nawab Sir Sahibzada Abdul Qatyum: May I ppint out, Sir, that we
never said that we did not want the election system or Reforms in the
Province. What we said was that there was no use of introducing reforms
in ther Distriot Boards in which there were very féw non-Muslims and' non-
Pashans, but:that we wanted the Reforms to be started right through the
whole province first, particularly in the munieipalities and, then in the.
ordinary way, in the lgmtnct Boaxds, ete. Wae said that there was no-use
of introducing these reforms, first, in the District Boards which were com-.
posed of almost one class of people only.

Sir Harl Singh Gour: I am much obliged for this interruption. X¥'find
that the Nawab Sahib was fairer than I was. He is perfectly fair. He
sdid that when he went there he said. that he did not want the: reférms- to
be introduced in the District Boards. He wanted: to introduce the reférms



EXTENSION OF REFORMS TO N. W. F. PROVINOCE. 2787

firet, in the muniocipslities, and then in the Distriot Boards, and then he
wanted them to be extended to the whole Province. I say, Sir, that is the
language of a statesman, and I congratulate the Honourable Member in
giving expression to it here. Now, if I say

Nawab 8ir Sahibzada Abdul Qaiyum: I wanted the mother to come
forward and produce children. It is unnatural that the children. should
come first and the mother afterwards. '

8ir Hari Singh @our: Well, Sir, I leave it to the House. I ask Hon-
ourablée Members fairly to consider this very short statement which the
Nawsb Sahib has made. In British India long before, the advent of the
reforms the municipalifies and District Boards had been autonomous . . . .

' Raja Ghasanfar Al Khan: Not all.
Mr. Abdul Haye: Not simultaneonsly.

Bir-Harl Singh @Gour: In the first you had municipal elections, then
you had elections to the District Boards, and only two years back 8ir
Abdul Qaiyum opposed elections even to the District Boards. He said he
wanted no reforms at the foot of the ladder from which they began under
Lord Ripon's Viceroyalty in 1880 in India. That was the preparatory
stage here; and when the people realised the value of eleotions, then fur-
ther reforms became necessary and were introduced. Now, your spokes-
man in this' House, the inspirer of the Resolution, has himself admitted
now: . .o

Ma. President: The Honourshle Member forgets that the Chair is on’
this side.
Sir Hari Singh Gour: The Honourable Member has himself admitted

that only two years back he was against the introduction of reforms in the
constitution ¢f the District Boards, and I will leave it there.

Now, my point is this. We are here dealing with some frontier Districts,
not .the whole of the Frontier Province, but only a part of it, and the resolu-
tion is interpreted as saying, which it does not say, that you must give to
only a part of that Frontier Province, I take it, the Reforme pro-
vided for in the Government of India Act, which relate to Legislative Coun-
cils, the appointment of Ministers, ete. Now, Sir, if you were to introduce
ministerial responsibility and a local Legislative Council, I wish to ask,
how is. it consistent with the declaration of the Secretary of Btate and of
fhe Government of India of 1900 when this new province was constituted ?
My second point is, how is the cost to be met? My friend the Raja
Sahib says it will come out of the general revenues of India and will be

voted by this House
Rajs Ghazanfaz All Khan: T did not say that.

Sir Hari 8Singh Gour: It will come out of the revenues of India. Well,
Sir, I ask the House, if it is to come out of the revenues of India, it musé
be placed upon the estimates of this House. And is this House prepared—
that is the short question—is this House prepared to abdicate its duties
and. responsibilities of transferring a. large sum, of. three. crores of- rupees
avery year without any control which it exercises by its annual vote. op,
the Budget? A
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Nawah Sir Sahibzada Abdul Qatyum: I would ask the Honourable
Mcmber to confine his arguments to the extra expenditure which.will not.
be, roughly speaking, more than Rs. 60,000 a year.

Mr. President: That is the function ot‘ the President and not of the-'
Hoenourable Member,

Sir Harl Singh Gour: T am afraid, Sir, there is o little confusion in the:
Nawub Sahib’s mind. The extra expenditure is not the only thing to be
considered. You have to run the province with a Budget of its: own, and
that Bndget can either be voted by the Legislative Council or by the Legis-
lative Assembly, and if it is once placed upon the estimates of the local’
Legislative Council, it follows that the Legislative Assembly will be deprived
of the power of vote which it now possesses and which it exercises in res-
pect of the North West Frontier Budget. That, I submit .

Mr. Mahmood Schamnad Sahib Bahadur: From that Budget;, 8ir.

Sir Hari 8ingh Gour: That. I submit, is a deprivation of the power
agmi{nst which this House has slmost unanimously protested only 48 hours
back.

Mr. M. A Jinnah: What about Burma? What did you do in Burma?

An Honourable Member: What about Railways?

Sir Harl 8ingh Gour: The House will further remember that the North
West Frontier Province was constituted for the purpose of giving a direct
hold to the Government of India on its foreign policy, and if my Honour-
able friends to-day ask the Government of India to use their good offices
to extend the reforms to the 5 districts, I ask them why Baluchistan,
should be excluded from it.

Nawab Sir Sahibzada Abdul Qaiyum: No, not excluded.

Sir Hari Singh Gour: Apparently my friend will say that the Reforms
must be extended to Baluchistan . .

Nawab Sir Sahibzada Abdul Qalyum: Why not? And later on to the.
tribal area too. '

Sir Hari Singh Gour: And to the Santhal Parganas, and in fact to all
provinces which are geographically within the limits of British Indm

Nawab Sir Sahibzada Abdul Qaiyum: And form part of t.he Indla.m
Empiro, and are subject to Indian laws.

Mr. K. Ahmed: You can have your Marriage Bill circulated then.

8ir Hari Bingh Gour: I wish in this connection to draw the attention
of the House to what took place when there was a debate on a very simi-
lar motion by my friend Mr. Harbilas Sarda relating to the small pro-
vince of Ajmer-Merwara. The Government then said: ‘‘You are a deficit
province. You cannot pay your way, and so long as you remain a deficit
province, you cannot have Reforms.’

Raja Ghaganfar Ali Khan: Political importance.

Nawab Sir Bshibzada Abdul Qaiypm: But what did .you end the
Swnrajlats say on this point and where did you vote? |
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Sir Hari Singh Gour: I submit that that argument applies a fortiori to
a province where the deficit is as much as;in the case of the North West.
Frontier Province.
‘Mr. K. Ahmed: How can you say that? Are you spesking for yourself
or justifying your return to this Assembly on the Swarajist ticket?
“Mr. President: Order, order. o

8ir Hari 8ingh Gour: Then, Sir, dealing with the North. West Frontier
Province, I have no doubt that here again I ghall be supported by the
Honourable the Nawab who is the foster father of this Resolution.” (A4n
Honourable Member: ‘‘No.”’) Is it not a fact that there are such things
as . para janba of which a very weak rendering is factions and is it not
o fact thal thege factions are above politics, above religion above all and
they are the rife source of life-long blood-feuds and vendettas unknown

anywhere in India

Nawab Sir Sahibzada Abdul Qalyum: I have seen the worst type of
‘“ para janba '’ (party feelings) on the floor of this House, worse than

in the Frontier Province.

8ir Hari 8ingh Gour: The fact that they exist elsewhere in India does
not minimise the fact that they are there in their pristine vigour and
strength. The fundamental principle of every democratic or representa-
tive institution is that the representatives of the people should think im-
perially and think of the good and welfare of the provinces as a whole and'
not of the small :parties to which they belong. T ask, Sir, would it be con-
ducive to the peace and welfare of the provinces as a whole if these Reforms-
are extended to the North West Frontier Province at this stage?

Nawab Sir Sahibzada Abdul Qalyum: I will say just one word, Sir. If
the Reforms are taken away from the Honourable Member’s province,.
namely, the Central Provinces, where the, situation is worse in this respect
than in the North West Frontier Province, then we will be quite prepared
to remain without reforms.

Mr. President: This is neither a personal explanation nor a point of

order.

Bir Harl 8ingh Gour: I wish to point out one other fact . . .

Mr. President: I hope the Honourable Member will now bring his re-
marks to a close. .

Sir Harl 8ingh Gour: I think, Sir, that the remarks of these Honour-
able Members (meaning those who had interrupted) have been more than.
my remarks. :

Mr. President: The Honourable Member must understand that the
House is getting impatient. He will therefore bring his remarks to a
close.
Sir Hari 8ingh @Gour: One more point I wish to bring to the notice of
the House. Under the Government of India Act the North West Frontier
Province is excluded and it would require an amendment of the Govern-
ment of India Act to include the North West Frontier Province under the-
provisions of that Act. '

Mr. M. A. Jinngh: The Act ought to be amended, o

Sir Harl Bingh Gour: My friend says that the Government of India:
Act ought ‘to be amended. I hawe no doubt, Sir, that when. thie Govern-
ment of India Act is amended, these questions will receive considération,.
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(Biz Hari Singh Gour. _
and I do entreat the Government of India to give an assurance that if and
when the Government of India Act is revised, this question
will not be ignored and that it will be taken into consideration along with
the further Reforms which the Boia.l Commigsion or. the Bjatutory Cem-

mission or any other Commission that may be set up. may take into con-
-sideration. ' '

(Several Honourable Members moved that, the questic:n be put.)

Mr. Presidept: The question is that the question be now put.

The motion was adopted.

(Mr. President then called on Maulvi Sayad Murtuza Sahib Bahadur
to reply.) .

8ir Denys Bray: Sir, before the Honourable Member replies, might I

ask for your guidance? Two amendments are, I understand, before the
House. Are we to understand that they have been withdrawn?

Mr. President: The amendments have not been withdrawn. The course
which the Chair proposes to adopt is this. It will read to the House the
-original - Resolution and the two amendments, but will put the original
Resolution to the vote first.

Maulvi S8ayad Murtuza Sahib Bahadur (South Madras: Muhammadan):
‘Sir, before availing myself of the right of reply I thank those gentlemen
“who have supported me wholeheartedly, especially Colonel Crawford and
Colonel Gidney, who are the gallant representatives of a gallant race, (An
Honourable Member: ‘‘And Mr, Bipin Chandra Pal’’.) and I value the sup-
port of Mr. Bipin Chandra Pal more because he is & member of the Hindu
Mahasabha and a8 member of the Sangathan, and yet he is prepared to
espouse the cause which is a righteous one. I also thank the leader of the
‘non-official] European party, Sir Darcy Lindsay, for his wholehearted sup-
port. Gentlemen, when I say this, it is not meant that I do not thank
‘thosc that have opposed me. I thank the opposers of this proposition
also, especinlly Sir Hari Singh Gour, the last speaker, who has assured
the House, having placed himself in the oapacity of the Home Member,
‘that the Frontier people will get this and that when the further considers-
‘tion of tho reforms is taken up by the Government, as if he is' in the know
of the Government secrets that we are going to get this and
that to-morrow or the day after. Till then, he wants the
frontier Muhammadans to observe silence, and the silence of the
dead. Now, as regards the other three speakers that have opposed me,
two are from my own province of Madras, and they are my personal friends.
‘One is my family friond and the other was my colleague in the Madras
‘Legislative Council.

Mr. K. Ahmed: What is his name?

Maulvi Sayad Murtuza Sahib Bahadur: I mean Sir Sivaswamy Aiyer.
As regards Pandit Madan Mohan Malaviva, ho is & nationalist and that is
recognised by all of us. I cannot question his nationalism. At the same
time, he has, at least in this question, introduced communalism. He has
'heen overpowered by a spirit of communalism. Nationalism has given way
‘to communalism when he unnecessarily dragged in the question of Kohat
‘and the question of Peshawar, simply with the object of undermining the
-spirit of my Resolution. I have to measure myself against these four
‘stalwart politicians who are all vekils. I cannot succeed in that, but I
«shal} try my level best to prove how far the .arguments advanced by them
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’
have fallen through. Two spedkers Trom iy province lsid stress on the
voluminous evidence recorded by one of them. But, -Bir, when the
majority report is béfore us, who are expected to have disoussed and sifted
every question, there is no necessity for our going into 'all the details. As
regards my Honourable friend,” 8ir Sivaswamy Aiyer, he is the originator
of this debate, as the Committee itself was formed in pursuance of a Re-
solution moved by him. Before saying something regarding the question
itself I have to fnform my Honourable friend, the Home Member, that it
is not Nawab 'Sir Abdul Qaiyum who was the inspirer of this Resolution,
and at the same time I have to inform my Honourable friend over here
that Nawab Sir Abdul Qaiyum is not the father of this Resolution. This
Resolution wes drafted by. us all and the Home Member is not accurate when
‘he says that I am from Madras-and am not in touch with the Frontier.
In my opening speédch I gaid that I have been to the Fromtier. I have
seen the intelligentsia of that province; I have discussed with them matters
regarding their well-being and as to how the law is being regulated there,
‘what hardships they are being subjected to under the Frontier Crimes Re-
gulation, and so forth. Along with those points this point of Reforms also
was taken up. Ever since I had been there, I have had a longing to move
this Resolution and I am fortunate to have drawn the ballot in my favour.
No doubt, as has been rightly observed by Sir Bivaswamy Aiyer, I was
cautious enough not to import communalism when I handled the question
on the 16th February, and the Muslim speakers that followed me also
handled it in the same strain, a fact which has been borne out by the
Press. Pandit Madan Mohan Malaviya consciously or unconsciously gave
vent to hig fury against the furious Pathans of the Frontier when
there was no occasion for it at all, All his arguments having been success-
fully met by the three Punjabi speakers, Raja Ghazanfar Ali Khan, Mr.
Abdul Haye and Mr. Ghulam Bari, and my Honourable friend, Mr. Jinnah,
;léeh]eader to a party of which the Panditji had been a Member till the
th . ...

~ Mr. M. A. Jinnah: I have not spoken on the floor of this House on this
Resolution as representing my Party. I spoke entirely in my individual
capacity.

Maulvi Sayad Murtuza Sahib Bahadur: The question of keeping the
people of the settled districts of the Frontier deprived of such Reforms as
were introduced in other Provinces by the Government of India Act of
1919 and in addition denying them the benefits of such penal laws and
- eriminal procedure as are in force in other provinces and were in force in
the 5 settled districts of the Frontier also up to 1901, when they were
separated from the dissimilar people and region of the Punjab, is one ques-
tion and the question of amalgamating these five districts with the Punjab
or redistributing the areas of the two provinces in any other manner is
another question. One or the other may be discussed on its merits, but
the two must not be confused. I am prepared to discuss the question of
amalgamation or redistribution on the merits, but I submit that when the
only question that I am discussing is of the political and civic rights of
the people of the Frontier Province it is not fair to befog the issue by
importing into the discussion the question of smalgamation or redistribu-
tion. It seems to me that a considerable part of the Hindu opposition
to the extension of the Reforms to the Frontier Province is based on
considerations that are not provincial but are imported into these discus-
sions from other Provinces of India. In no ofher province are the Hindus
in such a minority as in the North West Fyrontier Province, and being il"l
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[Maulvi Sayad Murtuza Sabib Bahadur.] .
most of the provinces in large majorities, in some no less large than th
Muslim majority in the Frontier, the most communally-minded Hindu can
‘vose as & nationalist and talk of ‘democracy and mixed territorial represent-
stiont’ or at least of joint electorates even if separate representation to the
‘Muslim minorities is conceded. This pose cannot possibly be maintained
‘any longer if the five settled districts of the Frontier not only remained
a distinct and separate prowince but also secured the Reforms asked: for
in my Resolution. Omne need not be a prophet to predict that the moment
‘the reforms are granted to these five districts as a distinot and separate
province the Hindu minority thereof will begin to clamour as vociferously
as the most nervous Mussalman seeking adequate and effective separate
communal representation by means of separate electorates. The whdle
show of nationalism will then be given away if the Hindu minority in the
Frontier proves just as anxious; if not more, for all those safeguards as the
‘Muslim minorities clsewhere demand. It is for this reason, and mainly,
if not solely, for this reason, that such a large part of the Hindu community
is ranged against me to-day. This is the remson why some prominent
Hindus of Southern India are even more anxious for the amalgamation of
the Frontier Province with the Punjab than the Hindus of the Punjab
itself, let alone the Mussalmans who are so emphatically and clearly
opposed to it. That is the reason why on the pressure of the Punjab
‘Hindus and their Hindu supporters of other provinces, the leader of the
Swara) Party gave to the Mussalman members of his party nominally two
alternatives; amalgamation to-day or Swaraj to-morrow: but in reality it
connoted no other alternative but amalgamation, because he allowed to
be tacked on to the alternative of Swaraj to-mbrrow the significant addi-
tion ‘‘ subject to such redistribution of provinces as may be found necces-
sary.”’ It is true that more recently it is pretended that the Hindus of
the Punjab too no longer desire amalgamation. What is it that they
desire after all? What they desize can be judged from the recent resolu-
tion passed by the Mahasabha with only one dissentient voice, which was
to the effect that they desire that things should remain as they are. But
I shall be charitable enough to believe that the Hindus in the Mahasabha
also love freedom too much to be satisfied with the conditions of elavery
that prevail to-day in the Prontier. Even though the chief sufferers are
the Mussalmans and not the small Hindu minority, I do believe that the
Hindu Mahasabha also wants Reforms but on one condition and that con-
dition is that the Mussalman majority in the Frontier must merge itself
in the small Muslim majority in the Punjab which has to be content with
its B0 per cent. representation. The alternatives offered to the
Mussalmans of the Frontier are that they should either remain the slaves
of the Burcaucracy or submit to a merger in which the huge majority
‘would be practically unavailable to them. But to make the Mussalmans
subject 1o the merger the Hindu Mahasabha and the Hindus of the Punjab
now pretend that they do not like even the merger but must keep the
Mussalmans of the Frontier in the existing condition of slavery. This,
it is believed by the Mahasabhaists, would bhring the Mussalmans to their
knees and compel them to beg themselves for amalgamation, This is an
old trick and those who habitually drive hard bargains are past masters in
playing it. The Persian proverb sums up this mentality which runs as
follows : .

~ ‘“Ba margash bigeer ta ba tap rasi shawad.’

(‘** Demand death und he will agree to fever."’)
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But the. Mussalmans of the Frontier will not agree to. fever gnd as for
~death they are generally accused of preferring other people's death to their
own. This insistence, whether direct or indirect, of amalgamation with
“the Punjab is nothing short of political blackmsail and I trust ‘that every
«right-thinking Member of this. House will help the Frontier Proyvjnce in
resisting it. 1t will be a vain effort to appeal to the rest: of the House
even though I am sorry to say the large bulk of this section of the House
'hails from my own province. It was perhaps on this account that the
Providence which presides over the ‘ballot destined 1t that a Mussalman
“#rom the same province should move. this Resolution :

“ Agman har-i amanath na tavanisth kasheed,
Khura-i fal ba namai man-i deenana Zadand,"’

(' The burden of responsibility which could not be borne by
- Heaven has fallen to my lot."’)

9 bow to that Providence though I must say that it has involved me in
difficulties with the party which had opposed my election, but which I
joined after defeating its candidate and which I followed in the walk-out
.even though it had compelled me to resign. It is & sense of duty alone—
.& duty the demands of which are more insistent than any party discipline—
that has compelled me to be present here to-day only to defend the cause
*that I championed. So far as I am concerned, Sir, I have no centrol
over the barrier of technicalities and what I realise as my duty I have dis-
charged. A certain charge has been levelled against me by one nationalist
«paper of Bengal. If my memory does not fail me it was the .imrita Basar
Patril:a which said that it was in a partisan spirit that 1 moved the Resolu-
tion. From the floor of this House I have to inform the editor of that
Journal and those ‘that share his views that I am above partisanship and
have been so ever since my school and college days. I oan easily
-substantiate my statement and dispgpve the charge by referring to the
fact that it was only on the 24th February, 1925, that I supported a
similar Resolution moved by my Honourable friend, Rai 8ahib Harbilas
-Barda, demsnding & Legislative Council for the province of Ajmer-
Merwara where, as the House is aware, the Mussalmans are in a minority.
‘The peculisrity of that Resolution waes that there was not a single word
ither in the' Resolution itself or in the speeches made by the K‘over and
.others about safeguarding the interests of the minorities. My friend, the
Mover of that Resclution, will bear me out when I say that his Resolution
fan thus: '

* This Assembly recommends to the Governor General in Council to be pleased to
establish & Legislative Council for Ajmer-Merwara."’ .
The said Resolution was supported not only by me but also hy six other
Mussalman Members, the total number of supporters of the proposition
-being 26. So far as my Resolution is concerned, it is cautiously worded
:making provision for safeguarding the interests of the minority community.

Now, Sir, as regards my friends from my own province, Madras, I have
.simply to read out to them the opinion held by the majority of the Hindus
‘of my province regarding this question, which will be helpful to cthers
also in forming an opinion about this question. This is from a paper
which is the national organ of the non-Brahmin Hindus who form the
‘majority of the population of our province. .

Manlvi Muhammad ¥akub (Rohilkund and Kumaon Divisions: Muham-
-madan Rural): What is the name of the paper? .
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"Muulvi- Bayad'MurtuzaSahid Babadur: The name of the paper is
Justice and it has done justice to ‘this subject. .

Naweb Bir Sahibzada Abdul Qatyum: But our opposers are Brahmins.

“Maulvi Bayad ‘Murtuza®Salib’ Bahadur: Out of four ‘who have opposed
this Resolution, three sreBrahmins.

'Diwan ‘Bskadur' T. -Rengaehanar: I hope my - friend recognises that
there is nothing persomal to him .in it. '

Maulvi Sayad Muitazs SBahth “Bshadur: I do sgree with you there, Sir.
Justice in its editorial ‘of:18th .Fabma_ty,--laid &g follows :

. ** Although the discussion in the Legjslative Assembly on Maulvi' Sayad ll_furl‘.un’l

Resolution asking for the eéxtemsion of the Montagu-Chelmsford Reforms into the
North-West Frontier Province has not yet come to an end, we are not without our
own fears that the Assembly would eventually be found to have contributed something
of its own towards increawing the bittérness of the already embittered relations between
the Hindus and the Muslims in this country."

Our province is free ffom this charge:

‘“ For example, even.a ohild can foresee that speeches of the t delivered by
Pandit M Mohan Malviya can only have the disastrous effect of inflaming
Muslim opinion and rendering it all the more suspicious of the bona fides of the Hindus.
We do not deny, of cotirse, that the Pandit has some ground for his jeremiads and
his lugubrious advoeacy of ‘what he supposes as the ‘interests’ of the Hindus, but,
none the less, we are not pre%rod to agree with him when he says that, simply
because there have been spme Hindu-Muslim disputes and disturbances in the past,
the Muslims \of the Frontier Province should be regarded as dushmans for ever and
denied any part or lot in the Reforms which their brethren elsewhere in India are in
unquestioned enjoymemt 6f. In fact, if the ocourrence or non-occurrence of communal
squabbles and afirays. be the criterion for the non-award or award of political reforms
well may it be the case that the Pandit’s own province—the United Provinces—would
‘not fare any the better as compared with the Frontier Province. For it is well known
that, among the provinces in which Hindu-Mnslim troubles are almost an every-day
ocourrence, the United .Provinces are one of the most prominent : the Pandit himself
will. have to admit ihis when confronted with the statistics of the past few years. It
seems to us puerile, therefore, to argue that the Reforms should not he extended to
the Frontier Province on the ground that the provinee is susceptible to inter-communal
outbreaks now and then. All the same, we must confess to some sympathy--with "the
feeling ‘that the constitution of a separate province on the frontier in the. early. years
of the present century by the then Viceroy, Lord Curzon, was an unwarranted step and
that it has led to consequences that have not been altogether happy. But, in so fa L the
people of the province concerned are, for the most part, averse to limki their
fortunes with those of their neighbouring province, the Punjab, and alsp-in view of
the fact that the latter itself has refused to acquiesce . . . o :

The Honourable Sir Alexander Muddiman: I claim the protection of
the Chair. T invite your attention, Sir, to the fact that the Honourable
Member is reading long extracts from newspapers. '

Mr. President: The Honourable Member cannot go on reading these
long Extracts from newspapers. There must be some limit. The Hon-
oursble Member will now bring his remarks to a close.

‘Maulvi S8ayad Murtuza Sahib Bahadur} I will just say a word or two.
It has been proved that the North West Frontier Province pecple have a
real and genuine desire for Reforms. The fact that so many frontier
people have come all the way from the different districts of the province
gaes to show how keen they are on the subject. There is anpther, fact to
be added to it. 60 meetings have been held all over the province and
resolutions have been moved. At not a single meeting was there anyone
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tfound tolbe against the Resolution. The Hindus snd the Sikhs are also
.united, which goes to prove, that so far as the province itself is converned,
there is no animosity as it is depicted to be outside the province by those
who are against it. The Raja Sahib and the Leader of the Independent
Party have made a passionate appeal to the Hopourable the Home Mem-
ber whose largeheartednesa and accommodating tendency are admitted on
.all hands. 1 associabe myself with them in making the appeal. Will the
Jagirdars and Khans who have come all the way have to go away dis-
.appointed, I hope not. I trust they will get the Reforms. :

With these few words, Sir, I commend my Resolution to the
acceptance of the House.

Sir Denys Bray: Sir, it is very pleasant to hear my Honourable friend,
the Mover, again. But I wish we had seen him in his accustomed seat,
doing something. to fill up that ugly gap opposite. He may have thought
that he would have felt lonely there. But he spoke with sincerity and
conviction as before, and with sincerity and conviction on his side, he
is always in very gocd company.

Those empty Benches opposite recall to my mind the discomfort—almost
. discomfiture—in which I.spoke earlier in the debate. The Benches were
not empty then. But they were silent, silent—to borrow a phrase from my
Honoursble friend, Mr. Bipin Chandra Pal,—silent with a silence more
eloquent than eloquence. The oracles were dumb. They are dumb no
longer. At the eleventh hour the oracle has spoken. It has delivered itself
of an oracular utferance worthy of the most ambiguous oracular utterances
of the Delphic oracle itself. Let those wlwo can take comfort from that
utterance take comfori!

My own contribution to the debate this evening will be confined almost
entirely to a- defence wf the Frontier and of that man than whom I have
not known a finer—the man of the Frontier Province. The attack on the
I'rontier and the frontier man began early. My Homourable friend, Pandi
Madan Moban Malaviya, did not associate himself with the conspiracy ob
-gilence. That he faced the issue bravely, that he spoke out boldly what he
felt in his heart, we must all admit. And for that, if he will aceept i from
me let -him accept my tribute of admiration. Unforfunately he did net
content himself with that. He raked up paet history. T am wrng. Had
"he done that,’I should not have referred to the matter now. What he raked
up, Sir{ were ancient misrepresentations of past historv. The impression
he left upon the House was that sixteen or seventeen vears ago the Muslims
of Peshawar, in order, forsooth, to get rid of one British officer and io get
"back another, made an organised onslanght on the Hindus of Peshawar,
looted them of fifty lakhs of property—though some say less—, and drove
them, gixteen thousand souls—though some say less—into the Punjab,
where for a v@ar—though some say less—they remained in exile. And the

% o facts? They were tragic rnough. Tragic enough, obe would’

" "% have thought, to serve any ane's purpose without the added
horrors of imagination. The cause of that grim tragedv was the clashing
of the Hindu festiva]l of vernal merry-making, the Holi, with the Muslim
featival of meurning, the Bare Wafat. There was bloodshed on both sides.
Bloodshed was followed by lnoting; looting by papic; panic. by the exodus
of many Hindus down-country. The facts were grievous indeed. But the
damage done was nothing like 50 lakhs; a committee of Hindus assessed
‘it at 5. Nor did the exodus: embrace the wholey: Hindu poptilation of

D

[
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.| 8ir Denys Bray. |

Peshawar; nothing like it. Nor did those Hindus remain in exile for a
year; nothing like 1t. It was a ghastly riot. But not in Peshawar alone do.
such riots happen. Not on the Frontier alone are such crimes committed
in religion’s name. And 1 say now what, interrupting my Honourable
friend, I said then, it is to me deplorable—there is unpther word that trem-
bles on my lips agam-—th&t in raking up ancient history, he should rake
it up so distorted, ghastly though the truth .was. 1s it rcally necessary
for me to remind lum how easily communal fecling is set ablaze? Small
wonder that my Honourable friend Rajs Ghazanfur Ali, in an admirablc
speech, delivered him an admirable rebuke; small wonder too that he
provoked from my Honourable fricnd Mr, Abdul Huaye a fieree counter-
blust, ficrcer 1 think than he would have dreant of ddlvormg in this
House had it not been for the provoeation he had received.

"1 puss on to my Honourable friend Sir Sivaswuany Aiyer. 1% is re-
freshing to turn to his speech.  Or rather 1 feel that it will be refreshing
when L am able to read that speech in the cold light of print. For T was 86
peltod with fuets and figures that my poor storm-beaten ears were hardly
able to take-in the argument. Like the.Pandit, he spoke with great convic-
tion and foree ; like the Pandit, he maurshalled many facts and figures ; unlike
the Pandit, he was able to adduce authority for the figures and the facts
he quofed—saome authority at any rate.  Of the use he-made of those facts
and figures there ix, | venture to assert. much room for—(An Honourable
Member: ' Difference of opinion.”’—1 will put it at that; difference of
opinion.  And in what he said there wag much food (let me address myself
to Mr. Jinnah) much food for reflection for men like Mr: Jinnah, whe think
that in this issue there is. no question at-ll, that everything.is so sinple,
s0 plain that a decision ought to have been taken months: and yesrs ago.
-But I do feel thir of Sir Sivaswamy ‘s speech, and I .have felt it more: than
once as 1 huve listoned to him on his. pet subjeet the Frontier: if only he
swould leave his books, if only he would blow out that midnight lamp, if
unly ‘he would tear himself away from the satisfying prose. of IFrontier
Administration: Reports, and go novth to the Frontier itself, and stand in
Peshawar and feel the keen, invigorating blasts of wind that come down the
Khyber or the Malakand, T am sure. he would find many: of his cobwebs
iblown away, ‘und that he would. reviaw the Frontier :and the dromtier pro-
blems in o vory different and much better perspoctive, OQf one thing T am
quite sure.  He would revise his opinion r)f the charaeter of that ﬁno man
‘That hven on the frtmtu‘r , '

1 tmrn fo Mr. Rtm"ncharmr. who this mormn" d(\,hwred a very: pawerful
speech. which again T commend to the study of my. Hmmumblo friend
Mr. Jinnuh, whe finds evervthing so simple. . . v

Mr. M. A Jinnah: 1 gtudied this in the minority reépbrt and T also studiced
"the ma]nntv report. and T agree w ith ﬂw mn“’*rl‘\ revpm'f rnﬂwr than with
ﬂlo mmm'it\ report.

,qSh; nmys Bray. ‘ nse almost agam with a: blush

Di'van‘B&hadur T. Ra.ngacharm When de Mr. Jmnuh come tn that
cnnclumon,mqy 1 u‘-xk". O P TR 1T BRSPS ‘
e, M. Al Fmbah:’ An contt e T athadicd ft) ""; n

0’
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8ir Denys Brey: 1 cunnot, howoever, acquit Mr. Rangacdhuriar of intro-
ducing heat into the discussion. True, be dissociated himgelf at an- eatly
stage in his speech from uny feclings whatsoever of a communal character.
But methinks he protested too much'!

Diwan Bahadur T. Rangachariar: Certainly not.

Sir Denys Bray: If he doubts it, I would point to the angry protests
that punciuated that speech. Where did they come from?

Diwan Bahadur T. Rangachariar: I'rom ihe conviction of & national
Issuc.

Sir Denys Bray: Thc protests, Sir, came, as far as 1 could judge, from
almost every Muslim in the House.  And it scemed o me the greater pity,
for 1 feel, and aguin T turn to Mr. Jinnah, that there was a great deal in
his speeeh that ot only deserves, but commands, elose attention.  Even 1,
who belonged to the muajority, who signed the majority report, have recently
had to do u groat deal of hard thinking and re-thinking on this problem,
and ruany of its difficulties have been put very admirably by Mr. Ranga-
chariur.  Unfortunately, he exaggerated. He exaggerated greatly.  He
treated difficultics as insuperabilities.  Out of extracts and fragments he
created o Frankenstein monsur of « frontier province. u monster of a
frontier Pathan.

Mr. K. Ahmed: It is monstrous.  (Laughter.)

Sir Denys Bray: Here and there it amused me to listen to him. It
amused me to listen to the awe with which he quoted the report of some
distriet officer on the Fronlier saying that, in his opinion, the Frontier was
not quite ripe for Reforms.  Does he listen with the same feelmg of sacro-
sanetity to the opinion of the distriet oflicers of Tan]ore? Does he listen
with awe when the District Collector reports that, in his opinion, Madras is
not quite fit vet for that full autonomous provineinl government which my,
Honourable friend has so dearly at heart?

Diwan Bahadur T. Rangachariar: We have not o land. frontier of 700
miles wiih fanatie tribes,

Sir Denys Bray I thank my Honourable friend. He has, tbough he
forgets it. n frontier in Madras infinitely more vulnerable than the land
frontier of the North West Frontier Provinee. And what enables him to
toreet it? The British Navy. In all India there is no frontier more vul-
nerable—-were it not for the British Navy.

Diwan Bahadur T. Rangachariar: T do not deny that.
Sir Denys Bray: He forgets it, Sir; he forgets it, and I ‘Will prove.it to

him. He rays How can-this Frontier Provinca have its own. ltofo:ms 2 H ow
can this deficit provinee that cannot pay fts way .

Diwan B&h&dur T. ngachnriﬂ‘ Isolafed fronticr.

S).r Denya Bruy Who pays thc m,;ght\ bill for the protection of the
front)ers of. Madras?

Maulvi Muhammad Yakub: The Navy. "
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_ 8ir Denys Bray: Is the British Navy to dictate what ferm the Reforms
in Madras shall take ? '

Diwan Bahadur T. Rangachariar: Does the Madras Couneil pass the
Navy's Budget? . "

_ 8ir Denyl_Bny: I say again that the Honourable Member has forgotten
his own frontiers. And it is not only the British Navy, but also the North
We&t Frontier that enables him to forget these vital factors in India’s
problem.

Mr. M. A, Jinnah: And to argue his cases in the High Court !
An Honourable Member: Who sank the Emden?

Sir Denys Bray: 1 will just turn in passing to one very notable example
of the use—may I say the misuse?—he made of his extracts and fragments
from his records. Hc made great play with the evidence produced before
us by Mr. Gul Khan. Now I know Mr. Gul Khan well. Twenty or twenty-
five years ago 1 knew him as a youth of great promise. He wrecked his
life by what I will charitably call & lapse of an unbalanced mind. During
the War he got his 'opportunity to make good again. Of the use he made
of that opportunity I will say nothing. 1 will only say this: in order to
make use of the opportunity offered him, he had to come back from refuge
into British India. And to treat the wild outpourings of a man like that—
outpourings made under the goad of very skillful cross-examination—to
treat such outpourings as representative of the feelings of the great Pathan
nation is as wrong as to treat the inflammatory and libellous vituperatiens of
certain Hindus of Dera Ismail Khan in those resolutions and telegrams
which have reached us sll, as characteristic of that very fine body of men,
the old Hindu families of the Frontier.

Diwan Bahadur T, Rangachariar: T hope you are right.
"8 Denys Bray: 1 know I am right.

Divan Bahadur T. Rangachariar: I have not got .that knowledge.

Sir Denys Bray: 1 will pass by his remarks on the financial difficulties.

‘Diwan Bahadur T. Rangachariar: Why ? .

8ir Denys Bray: Because, Sir, I am modest. I am ill qualified to deal
with these high financisl mattere. . But I make bold fo believe that if he
will go and study the esse with our financial advisers, he will find that a
fmuéh more searching analysis than he gave them is needed before you can
separdte the figures of the North West Frontier Budget inta those which
relate purely to provincial matters-and those that are of Imperial concern.

Diwan Bahadur T. Rangackariar: I have-done my best.- . - iy

Sir Denys Bray: I agree, but his best is not quite good enough.

.Diwan Bahadur T. Rangachariar: T do'not olaim infallibility. .

8ir Denys Bray: But when hé,pr,oé‘qeds‘to ai’gue, a8 he seemed to me
to argue, that the financial difficulties “become quite “insuperable; ‘then I
for one take my stand for once with Mr. Jinnah. I do wish, and I would
like to may it again to both my Honourable friends from Madfas, I do

wish that they would view this and all other aspects of the frontier problem
through spectacles other than those of Madrds. .. = - -
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" Diwan Bahddur T. Rangachariar: We cannot help it; 'we were born in
adras. K

Sir Denys Bray: There is every oxcuse for Sir Sivaswamy Aiyer. He
has not been to the Frontier. .But there is no such excuse for zy friend
Mr. Rangachariar who has. 1 wish he would not:content himself with
that flying visit of ours. Let him go again. Let him'go there every time
he comes, as far north as Delhi. ’

Dlwm‘BMm T. Rangachariar: Provided you escort me. .

8ir Denys Bray: I guarantee it will drive away from his mind some
of those fumes which seem to possess him, the fumes of the intoXication of
large numbers. He compared the population of the Frontier with the
population of his own distriet in Madras. As if the two were in any
degree comparable! Let him go again to the Frontier, and he will see

there a people homogeneous in a sense in which as far as I know, no
people in any provinee of India is homogeneous.

Diwan Bahadur T. Rengachariar: I do not deny that.

8ir. Denys Bray: A people that counts, a people that includes no one
that does not count,—no submerged ‘teriths, no untouchables. Let him
go to the Frontier and learn a lesson—a Frontier frec from untoucha-
bility, that most awful example of man’s inhumanity to man, that negation,
that negation of all that is best in democracy. (Applause.) He will find
none of it there. On the frontier every man counts. Every man is
called upon there to do a very stern duty.

‘Mr. K. Ahmed: Do they paint their foreheads tl{er_e?

Sir Denys Bray: I will pass by much- of value in the Honourable
Member’s specch, commending it again to my Honourable friend Mr.
Jinnah whose study of the problem is still incomplete. I ‘will mention
one thing®only, one argyment, one underlying argument only in his speech
which jarred on me. He harped again and again on the affinities in race
‘and ‘religion of our fellow-subjects in the districts with our fellow-Indians
in the frontier tracts

Diwan Bahadur T. Rangachariar: Indians?

8ir Denys Bray: Indians in the frontier tracts and with the eitizens
of our ‘friendly frontier neighbour Afghanistan. And the oconclusion he
drew from these affinities is an awful warning against including the
Frontier Province within the ordinary purview of Reforms—I1 had almost
- said of British India. A devastating argument! Possibly an argument
that frightens a Foreign Secretary more than anybody else.

Diwan Bahadur T. Rangachariar: I hope so.

‘Sir Denys Bray: Does my Honourable friend really mean to carry that
argument to its logical conclusion? Are the Hindus in districts that abut
on an independent Hindu kingdom, are Buddhists in districts that abut
upon sn independent Buddhist kingdom, are men of Mongolian race that
abut upon a Mongolian kingdom, to be outeasted from the Reformg? . The
thing, Sir, is ludicrous. The argument is not only devastating, 1t.“ is—T
cannot find the word! .
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Diwan Bahadur T. Rangachariar: 1 did pot say thei no*Heforms should
be given at all. I say “'Let them have the Reforms with us and not as
an isolaled bit of India™.

Sir Denys Bray: And what is my Honourable friend’s constructive
contribution to this debate? What indecd! Fxeept the old outworn erv
of amalgamation with the Punjab? Again 1 am wrong. TFven that is
not his econstruetive contribution: else he would have introduced his
amendment for judicial umalgamation at the very least, which is down
on the paper. but over which he has thought fil to keep silent! '

Mr. President: The original Resolution was:

“ That this Assombly recommends to the Governor General in Conneil that he
be pleased to extend to the North West Frontier Province the provisiond of the
Government . of India Act which relate to Legislative Councils and the appointment
of Ministers, etc.. with protection to the minorities.”

Since which the following two amendments have been moved:

* That for the original Resolution the fallowing be substituted :

‘ This Assembly recommends to the Governor General in Council that he be
pleased to arrange to amalgamate the settled distriots of the North West
Frontier Province with the Punjab in order to secure for the people of
these districts the benefit of the Reforms'."”

and

“ That for the words *extend to the North West Frontier Provines the provisions
of the Government of Indin Act which relate to Legislative Councils and the appoint-
ment of Ministers ' the following be substituted :

‘introduce in the North West Frontier Province an unitary and ‘autonemous
responsible Government with full protection for minorities, subject to
the general control and residuary powers of the Central Government in
inter-provincial and all-India matters '."’

The question is that the original Resolution be adopted.

The motion was adopted. *

RESOLUTION BE TRAINING OF INDIANS FOR NAUTICAT,
CAREELS, ETC. '

8ir P. S, Sivaswamy Aiyer (Madras: Nominated Non.Offieinl): Sir, I
beg to move the following Resolution which stands aguinst my name:
* Tlis  Assembly recommends to the CGovernor CGeneral in Conneil that he will
be plensed :
(@) ta recognise the ueed for the training of Indians for nantical eareers, and’
encotraging tho ereation of an Indian Mercantile Marine,

() to accept the policy and measures recommended hy the Indian Mercantile
Mavine Committee, . . . . 7 [ERE ' N )

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhsmmadan
Urban): May I with your pormission, Sir, having regard to the fact that
the popular representatives :who were present till now in the House have
just loft the House nt the time when a most important issue is being taken
up. ask fhat the debale on this gquestion be adjourned?

Mr. President: Does the Honourable Member move it?
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Diwan Bahadur T. Rangachariar: I move it. It appears to me disastrous
‘that o national issue of this importance should be debated in an empty
House, and therefore T move it.

Mr. President: The Honourable Member has not put the Resolution
before the House yet. A motion for adjournment of the debate can only
‘be moved after the Resolution has been formally moved. Let the Honour-
:able Member move his Resolution formally, and then the Honourable
Member will be entitled to move the adjournment of the debate.

8ir P. 8. Sivaswamy Aiyer: The Resolution which I beg to move runs
ags follows: )

* This Assembly recommends to the Governor General in Council that he will be

1pleased.: . .
(@) to recognise the need for tHe training of Indians for nautical careers, and
encouraging the creation of an Indian Mercantile Marine,

(b) to_accept the policy and measures recommended by the Indian Mercantile
"Marine Committee,

{¢) to take early steps for the training of Indians in a suitable training ship
in Indian waters, for the provision of facilities for their further training
as apprentices ‘in mercantile marine ships, and far their employment after
completion of training,

{d) to -arrange for the establishment of primnﬁ' naaticat schools in selected
maritime stations, and the introduction of Marine Engineenring as a subject
~of instruction in the Engineering College at Sibpur, and

“(¢) to announce his intention to adopt in the near future a gystem of licensing
in respect of the coastal trade of India.”

Diwan Bahadur T. Rangachariar: Sir, mny Honourable friend having
moved his Resolution, 1 propose that the further proccedings on it be
-adjourned till the September Session. T move so accordingly, as T find
that on an important issuc of this character the House is empty practically
and 'Honourable Members who were here now have left it, and T think
it "is but right that we should adjourn this debate.

Mr. President: Till when?

Diwan Bahadur T. Rangachariar: Till September: to the  Simla
Session.

The Honourable Sir Charles Innes (Member for Commerce and Rail-
ways): Muay I speak on this motion, Sir? I rise to object to this motion
made by my friend, Mr. Rangacharisr. T realise the disappointment
which has made my friend move his amendment. T should like to point
out, however, having been told on all sides that this is a most important
question, that the whole country is waiting to hear the position of the
Government; and, Sir, I have gone (o spccial paing to obtain from
my Honourable friend, the Leader of the House. Government time for the
discussion of this Resolution. Moreover, Sir, T am particularly anxious
for the dedision of the House on the question of ¢he: training ship and
it would not by any means suit the Government that this Resolution
should he adjourncd il the September Bession. I would have no objection
to meet Honourdble Members present, if it so pleases you, Sir, by consent-
ing to an adjournment of the debate till Monday, when we can take it up;
“but, Sir, T must oppose the motion for adjournment till the September

‘Seskion.
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Mr. President: The position is quite clear. The Government are pre-
pared to agree to the adjournment of the debate on this Resolution in.
so far as it relates to controversial subjects provided they are able to
securc the decision of the House to-day on one point which is non-
controversial.

The Honourable Sir Charles Innes: May I explain the position further, .
Sir? '

Diwan Bahadur T. Rangachariar: In view of the remarks which fell:
from the Honourable the Commerce Member 1 withdraw my mofion with
your permission, Sir, :

The motion was, by leave of the Assembly, withdrawn.

8ir P. 8. Sivaswamy Aiyer: Sir, the subject matter of this Resclution
was referred to a Committee in consequence of a Resolution passed by the-
Assembly in January, 1922. The terms of reference to the Committee
were practically in accordance with the Resolution which I moved in

Ja.l:mary. 1922. They were to consider what measures could usefully be-
taken: '

(i} for the liberal recruitment of Indians as Deck or Executive
. Officers and Engineers in the Royal Indian Marine;

(ii) for the establishment of a Nautical College in Indian waters
for the purpose of training Executive Officers and Engineers
of ships;

(iii) for the creation of an adequate number of State scholarships for-
providing instruction in the Nautical Colleges and training
ships, in" England, pending the formation of a Nautical’
College in India; o _

(iv) for the encouragement of ship-building and of the growth of an
Indian Mercantile Marine by a system of bounties, subsidies
and such other measures as have been adopted in-Japon;

(v) for the acquisition of training ships by gift from the Imperial’

. Government or otherwise; and o .

(vi) for the construction of the necessary dockyards and engineering

workshops in one or more ports.

The Committee which was appointed more than a year after, in February,
1928, seat in its Report in March 1924, and till'now practically no action-
has been taken upon that Report. This perhaps is another case illustrat-
ing the promptitude with which the Government of India are able fo
move in matters of this sort. '

Mr. W. 8. J. Wilson (Associated Chambers of Commerce: Nominated'
Non-Official): Tneome-tax.

Sir P. 8. Sivaswamy Afyer: To some exbent it has been due to the-
necessity for getting expert opinion ‘upon some of the matters dealt with in
the Report of the Mercantile Marine Committee. That Report goes into
all the matters referred to them in the order of reference, and their-
recommendations are briefly these. They recommended the establishment
of a training ship in Indian waters for the purpose of training young men
as deck officers, and they recommended the establishment of the ship inr
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Bombuy. But since then cxpert opinion has been called for by the Gov-
eroment, and Captain Sayer, the expert sent for, has recommended that
Karachi should be selected as the plage where the ‘training ship should be
stationed. In other respects, the recommendations of the Committee were
concurred in by . him, though he prefers & system of scholarships to the
establishment of a training ship. I will briefly refer to the recommendations
of the Committee which are scattered throughout the Report. They do
not summarise their recommendations at the end of their Report, and I
have therefore to refer to the different parts of their Report. In para-
graph 15 they say:

‘“ The Becretary of State in Council might be asked to extend the same facilities

to selected cadets from the Indian training ship to join the Bengal Pilot Service as
is at present extended to cadets from the Conway, Worcester, and Pungbourne."”

Then they proceed to consider how employment may be provided for cadets
who pass through this training course and pass the necessary examinations,
and they deal with it in paragraph 23 of their Report. They say that:

““having provided for the education and training of {’oung Indiens for wsea.
life, it is necessary to consider what their prospects should be of obtaining employ-
ment."’ ‘ : L

They made inquirics of various shipping -companies-and they ascertained
that the shipping companies were prepared to employ young Indians as
officers on board their ships provided they proved etficient and satisfactory
as apprentices and successfully passed the Board of Trade examinations.
Thent with regard to the question of the subsequent passing of the Board
of Trade examinations by these apprentices, they. recommended that
certain classes for the coaching of officers should be established in the
large Govepnment colleges in first class ports. Then again they proceed to
consider the question of engineers. They suggested that instruction should
be provided in one or other of the engineering colleges in Indis, and that
the subject of Marine Engineering should be included in the course of
instruction in some one of these colleges. As to further training they
suggested that facilities should be provided for this purposg also by the
steamship companies who have expressed their willingness to take Indians
as deck officers. As regards the subsequent employment of trained
engineers, they hoped that trained Indians would be taken by some of
these steamship companies ns cngineers provided they possessed the
necossary qualifications. ’

Then they proceed to consider the question how an Indian Mercantile
Marine should be developed. They considered this subject at length, and
they recommend various measures calculated to lead to the establishment
of an Indian Mercantile Marine. Among other things, they recommend a
system of licensing ships to be allowed to ply along the coast of this,
country. They adduce several reasons for the introduction of licensing,
(1) because it would enable the Government to impose some conditions
with regard to the taking of apprentices and the employment of trained
Indians as deck officers or as engineers on board their ships, and (2) because -
it might also enable the Government later on to insist, if they consider it
fit, upon the condition that & certain proportion of the capital and manage-
ment should be in the hands of Indians. They do not suggest any imme-
diate reservation of the coastal trade for Indian ships, but they think
that a notification should be issued now by the Government thaf after a
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certwin time the licensing system will be..adopted. .This notification will
haya, the effect of preventing any:vested rights subsequently aceruing -and
interfering with the imposition: by the (Government at a later stage, should
they desire .to» do: 80, of restrictions upon shipping companies desirous of
~engaging in. the coastal trades! Thess atre the main: recormmendations of:
the Committee. . They: also make icertain :proposals for the acquisition of &
number of ships: from the. existing companies :with the aid of Government. "

Now, the Resolution which' T have given hotice of merely puts. forwaid
sthose recommendations of the Mercantile Marine Committee which, T
-thought, were likely to be aceeptable. So far.as the question of -the training
-of Indians was concerned, 1 thought theré was no like ihood of #ny objection’
:to that recommendation. As regards the question of u notification in
regard to .the future introduetiom, of & system of licensing, I. consider. it
personally . of great importance. It does mot now. commit the Government
to any, inptenfion to reserve the coastal trade, but it merely secures to them
freedom of action if they should in future decide upon imposing any res-
trictions, 'T do mot in my Resolution go into any of the other matters
«covered by the Report of the Mereantile Marine Committec which might
perhaps be considered to be of a controversial character. With regard to
ithe reservation of coastsl trade, the Committee was not inclined to express
any very.positive opinion at. present.: They referred tq the .experiment
which . has been tried in Australia.: Since the publication of the Report
+of the Mereantile: Marine :(Jominittee, the Report-ef that Royal Commission
in Auitralia on the effect of the Navigation Aet has been published, but
it is not. possible to say what exactly is the lesson to be derived from the
-axperienece of Australin.., There. are ‘at leagt three sets of opinians in the
'Report of :the ‘Austeslian ‘Commission.. Two memkers of the ommisaion
were ‘for repealing the ireservation .of the ocosstal trade, three members
were for: the miaintenamde- of.:::reservation of the- ceastel trade .and.-two
members wented something else to be substituted. in plase of the existing
reservation:.with the object.of pramoting the intereats of Australian ships.
"Therefore, 1 go mot wish to go into the question of the immediate reserv-
ation of the coastal trade. All that 1 ask in this Resolution is that the
sGovernment should only announce their intemtion to adopt in the near
future & system of licensing in respdct of the coastal trade. I hope that
‘the (Gavernment may, if not now, at .any rate in the near future, find it
possible to accept this part’ of my Resolution. The. Government, 1 know,
have not been altogether sleeping over this question. They have consulted
‘experts a8 to the courses of training in the:training ship and allied mutters
-and T believe they are how. prepared to start.s training achool.. What: I
wish to have also introduced ‘is.the provision of &-course of Marine Engineer-
‘ing in one or other of the Engineering Collepes, either:at Bibpur or Bombay
-or Karachi. - T have suggested Bibpur because here the College is situated
on the banks of the Hooghly and Caleutta ean perhaps offer greater faci-
Tlities for the’ teaching ‘of Marine “Engineering. than Karachi: or. Bombay.
However, thatis a matter of detail.: I-hope the Government will find it
possible to meke an early' move on the recommendations -of the qumﬂe
Marine Committee not merely: in -the divection of tarhing a -trwm_ng;g}_up
‘but also in-the ‘direction :of imtvodueing:the. subjedt of ;Marine. ingering
in'one of the Engineering Golloges, : and :also. in. the matter of :publishing
a mbtification  dnnotirieing “thdir- inteation 'to - issue .poastal, Hoences.. With
‘theas! words I move m,“‘RG'O]UﬁO‘;-- EERIE LTS IS PR PSS YR TEPRE LS PRRE PR P
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Mr. President: The Honourable Member (nddressing the Howourable
:8ir Charles Innes) will realise that this Resolution involves several subjects
of 4 highly controversial character and, in view of the fact that the oppbsi-
tion Benghes are slmost empty, Government,should agree to. adjoure the
debate $ill at least the ncxf Sessions. The.Chair hus no objection. td the
Government faking the, degision of the House to-day on such :parts of the

Resolution as are non-controversial. :
‘The Honourable Sir Oharles Innes: 'Sir, 'perhaps you will allow me to
explain 'my position in this mutter.’ Ever sihee the Indian Mercantile
Marine Commhittes’s Report came out. there has been a great deal of what
I might call propaganda in the country in favour of the reservation of the’
Indian coasting trade. I feel that 6 far the country'has not been brought
into contact with the facts on that subjéct,’ and 1 'wish, Sir, to take this
opportunity of examining the proposition as dispassionately as 1 can. I
hope. Sir. that you will indulge me so far. 1t will be quite impossible,
I ugree; for me to deal with all the points raised in Sir Sivaswamy Aiyer’s
very_te'omprchenéj\re'ﬂéahlutinn, and ‘T have fio intention of trying to do so
to-night - The ‘6bjective of Sir Sivaswamy Aiyer as slso of the Indian
Mercantile 'Marine Cominittee js the etablishment of an Indian mercantile
marine. The Committee ‘made two important sets of recommendations
with that object in view. Omne set of recommendations dealt with train-
ing and' the bther set of recominendations dealt with the reservation of the
cousting' trade. "1t is perféctly true that, ag Bir Sivaswamy Aiyer has sald,
the proposed system of licensing was to come in force only on a date to
be notified, but the whole principle of that recommendation was reserv-
ation. And, 8ir, I propose to address miyself to these two points only.

1 propose first to take up the question of reservation. 1 should. like to
say that we on the Government side recognise the reasons behind not
only the Meccantile Marine Committee’s Report but -also behind Sir
Sivaswamy Aiyer's Resolution. We recognise that it -is perfectly legiti-
mate, perfeetly natural, that the people of India. should desire to have a
meroantile mariife of their own. We recognise also that the training of
officers for the Indian mercantile marine is a very long process and that
men who are trained fmf that career must have some reasonable prospect
of an opening. Wae recognise further that Indiag companies, -as things
are at present. have difficulty in forcing their way into the coasting trade.
Those, Sir, 1 think. quite briefly are the main reasons behind Sir Sivaswamy
Aiyer’s Resolution and behind the propoeal to reserve the cowsting trade.
But, Sir, I would point out. thgt the main recommendation of the Mercan-
{ile Marine Committee. that recommendation which denls . with the reserv-
ation of ihe coasting trade, raiscs a big question of p?incip_]_e__ I am quite
prepared to ndmit that if we admit at all the principle of expropriation.
it could not be worked out in & more g¢onsiderate manner than that
suggested by the Committee of which Mr. Rangachariur wag so distinguished
a member. I am quite prepared to admit that. But, nevertheless, I bog the
House to cbserve that the. proposals of the Indian Mercantile Marine Com-
mittec in regard to the reservation of the coasting trade do admit the
principle of expropriation, and T think everybody will agree that Govern-
ment must serutipise that principle. with greal care, because, onee you
admit on the Statuta-book an Aot. which embodies.the principle that it 1s
right to.squeeze ouf, or .depreciate the property of, those who have built
up a trade or industry in order that others may succeed to it. one does
not know to what lengths that principle may. be carried. T am_perfectly
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well :aware that it will be said that in the case of the Indian mercantile
marine reasons of high national importance justify a course of that kind.
But I would point out to the House that not long after the Indian Mercan-
tile Marine Committeg’s Report had teen published, we received from
Caleutts u request that steps should be taken similarly to reserve inland’
water navigation in Indin. And here again, the same argument of national
interest was advanced. Once you admit that principle, what I fesr is that
it will give rise to similar demands in respect of other industries like oil,
coal or whatever it may be, and that is the reason why, as I said, the
Government have been compelled to devote a long time to examining this
proposal in all its aspects. I am quite aware that other nations have
reserved their coasting trade and have thereby admitted the prineiple of’
expropriation. Why have they done so? 1 take it as axiomatic, and 1
think that nobody will disagree with me, when 1 say that the reservation of
the consting trade to your own nationals must involve your country in
economic loss, even though such loss may be conccaled. Why, then, have
other countries, other nations, thought it necessary to reserve their coasting
trade? It is because they thought that in the long run it would pay them
to take that course in the interests of their own safety. They had to take
that course because in time of war they might want their own mercantile
marine to feed their people and because they wanted that marine as .a
second line to their own navy. All I need say on that point is this, that
India is fortunate in that that overmastering necessity is not present in
this country. India's shores are protected for her Ly the British Navy.
and in time of war, she can always rely upon the British Navy, so long
as the British Navy commands the seas, to proteet her communications and
her trade. Tt might also be said that in the long run it would be in
the interests of the Empire that we should have an Indian mercantile
marine, and that the Indian mercantile marine would act as an additional’
second line to our British Navy. I quite see the force of that argument,
but there are two points against it. In the first place, reservation introduces
n principle ncw to British law, new, that is to say, in the sense that it
has never been acted upon except in war time. For it makes a distinction
between ships owned in a country and ships regisiered in a country. The
principle now followed is that the status of a ship, until the contrary is
proved, is determined by her registry. That seems s very technical
point, but I can assure the House that it is a point to which the
highest importance is attached in shipping circles. Then. again,
another grave objection to the proposal is that it admits the principle
of flag discrimination. that is to say, if it is carried out, it makes
a distinction between ships mainly owned in India and mainly owned out-
gide India. That, as T sav, is flag dicerimination, and it is a fundamental
point of Empire policv that flar diserimination should be opposed in every
part of ihe British Empire. T know it will be said t.hu‘t Australia has
admitted flag discrimination in its Navigation Act. There is no flag dis-
crimination in the coastal provisions of the Australian Act. Under what
are called the coastal provisions of that Act any ship, provided it complies
with the Australian regulations regarding wages, manning sceleés, and the
like, is eligible for a license to engage in the Australian coasting trade.
But it may be said that this is n matter of such national importance to
India that India must take her own line. That brings me to the main
point of my speech. Tf that is the atgument, then we have to count the
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.cost, and we have to balance considerations of national sentiment on the
-one hand sand economic considerations and interests on the other. This
_is the most difficult part of my task, for I do not suppose that there is
any subjeet in the world which -is less understanded of the general than
shipping economics. That is why I said just now that it was necessary
that we should try to get into contact with facts. The lndinn Mercantile
Marine Comamittee practically gave up this part of the subject. I do not
blame them. It is a very difficult subject, and they were working aguainst
time. But I would like to read to the House what they said on the
point: '

“ We do not consider it possible to say at this stage whether reservation of the
Indian coasting trade for shipping companies which are predominantly Indian in
character is likely to be beneficial to India or not, for the simple reason that ihere

.are no data at present on which a satisfactery conclusion can be based.”

That is cne of the reasons why we in the Commerce Department have
taken time over this difficult subject. It is & subjeet which is literally of
vital importance, and we have thought it our duty in the last two years
to devote the very closest attention to studying what would be the cconomie
ﬁts on Indis if we were to adopt this policy of reserving the coasting

e.

Let e give the House very briefly the experience of some other coun-
tries. I will take Chili for example. - Chili reserved her coasting trade
in 1922, I am prepared te admit that she gave only short notice, but the
immediate effect was that comsting freights rose by 100 per cent. There
were suci complaints from the traders that a special Commission was ap-
pointed te try to effect un agreemsnt between the shipping companies on
the one hund and shippers on the other, and as the result of heroic efforts
on the pert of that Commission, they did manage to get a reduction of
freights. But nevertheless, even after all the labours of that Commis.
sion, the freight rates remained 50 per cent. higher than they were before
the coasting trade wus reserved. It costs, I have seen it stated, 86gh.
a ton to ship wheat 700 miles round the coast of Chili, and it costs 80sh.
a ton to ship it 7,900 miles from Chili to the United Kingdom! Then, again,
let me take Algiers. France has reserved her coasting trade, and Algiers
falls within the ban, The policy in this matter has given rise to much
discontent in Algiers, and I have seen complaints ventilated in Algiers to
the effect that this policy of France costs the Algierian produccrs 86
million francs a year. It is also said that it maintains the freight rates 'at
20 per cent. above the narmal. But the most interegting experience of
all, because it is the most recent experience, is that of Australia. As T
have explained to the House, ships may not operate in the Australian
cossting trede unless they oomply with the Australian rules and regula-
tions in regard to wages, manning scales, accommodation and the like.
This law was passed in 1912. For two reasons, the War being one of them.
the law was not put into effect until the 1st July, 1921, The immediate
result was an outery on the part of almost everv economic interest in
Australia. and only two years later in 1928, a Commisaion had to be appeint-
ed ‘* to inquire into and report upon the effect of the operation of the
4et upon Australian trade and industry.’’ Mv Honoursble friend. Bir
Sivaswamy Aiver, says that there is not much help to he derived from that
report. I disagree entirelv. Tt is perfectlv true that the Report is not »
wnanimous one. There were seven commissioners. Three recommendas
that. come what may, the coastal provisions of the Afct should be retained.
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Four other Commissioners recaminended that the coustal provisions of the
Act should be repealed. Two of those four Comumissioners piled up an
absolutely overwhelming indictment sgainst the coastal provisions. They
said thut,the Act hed curtailed shipping facilities, had resulted in higher
freights and had hud an injurious effect on industry. The other two gave ‘a
much more guarded opinion, but their final conclusion was that there is:

**ample evidence to establish the fact that the coastal provisions of the Navigation Act
a:{t: e l_sorpe extent acting deterimentally to the trade, industry and development of
ustralia.”

Then the Cominission was sent on to New Guines and Papus. The coastal
provisions of the Act had been extended to those two Islands. They had
cuused grest resentment and discontent in the lslands, and the Comnmis-
sion went on to examine the effect of the coustal provisions there. ‘I'he
significant fact is that Mr. Yates, one of the gentlemen who signed the
minority report of the Commission in so far as the Report related to
Australia proper, admitted that the policy had impoused & heavy cconomic
burden upon these two Islands, and in the event these two Islunds were
cxempted from the coastal provisions of tho Navigation Act. Then, again,
one of the most significunt features of the Australian experience is the in-
dignation that the coastal provisions of the Navigation Act have caused
in Tasmania, and I beg the House to observe in this matter that there
might very well be a very close parallel between Tasmania in relation to
Australis and Burma in relation 1o India. At uny rate, a separate Comn-
mittee was appointed to inquire into the various Tasmanian disabilities
under the Australisn Federation, and 1 will just quote onc extract from
the Report of that Committec. They said in regard to the Navigation
Act:

“ The encouragement of an Australian Mercantile Marine through the Navigation

Act policy is a worthy object, but it cannot be tarried on without considerable
expense. . . . A totally disproportionate share of hurden falls on Tasmania.'

Then let me refer to the sort of evidenee that was placed before this
Australian Commission. The most striking part of thal evidence was that
given by the President of the Awstralian Tariff Board. The President of
the Bourd of course is charged with the ecarrving out of the Australian
policy for developing Australian industry. Tt me read what the Tresi-
dent of the Tariff Bonrd said. He said:

“ Much of the benefit conceded by the tariff is lost through the additional cost in
freight on Australian goods.

Then, again, let me quote to the House an cxtract from the evidenee
of the President of the Associated Chambers of Comimeree of

APM Australia: a

“ The effect of the Act has wndoubtedly heen to diminish facilities for.communios-
tian and .distribution between the Statey’ and &t this present juncture at any rabe

this is very detrimental to interests of producers.”

The sameé sgort of oviét_*ncé, was given i)}‘: the r(-(plr'r*sqnthtiv(‘ before the
Commiesion of the Austrilisn Meat Coyncil, and the signifieant part of
his evidence was that, as a result of the working of the constal provisions
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of the Navigation Act, all forward business in meat Hall "B&ddine “{fnpos-
gible,;., As I have explained, the greatest opposition ito the coastel provi.
siong. of the Act|ig found in Tagmanis;,. In:Hobart gthe Comsiissiut found :
ot mordly oh butéhy' by S ectibh ot comiutity Gl a Yoneral Telid Gf rovols
aghiniti Jegislption wiriol threatens: théir etonomic welfare, ™ (ot 1o o HTAm w5

] '
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Naw, I think, it may. fairly be esid that as. the. result..of the: experience
gained in the few yesrs in.,whinh. these goastal.'provisigna-of the. Nuviga;
tion; Act, hawe .been in force in Australia, we may..afrive.at the following
conclusions, .. The general zesult has been to send up freighison the ¢oads
or: to maintain them at a.high level, to.curtail shipping fadilities, and. to.
.impose digabilities on shippers and producers. Again, ome of the compldints.
mogt frequently, made against the Act is thai resexwation mesnsiGovemrent
control and Govemment.controliinvariably means inelasticity and rigidity;
wnd in the shipping business that is ome of theithings that you have te
fear, most. ... Ce N W e o .

" Now, 1 have gone briefly through the Austrdlian experience because 1
think that we have got to try to' apply these lesbons to Indis. We have
‘got to try to seé how, if We wero to réseryé the coasting trade in the man:
‘ner if' which it has ber‘sn""rgpbaed tp be reserved by the Indian Mercantile
Marine Comhittee, ‘it woul aftect ‘our pwri Indibh ‘trade, and this is the
task which has tdken s 86 Much timc in the ‘Comimerce Department. We
began by making a véry careful analysis of the volume of the ‘coasting:
téade in India in 1928:24. "We' took out’ frog''€ach port the ameunt of
eapgo' Toaded ‘in “that ‘port’ 1’611' ’ifbl_';f' pice t6 another' Indian' port, ‘and we
‘Yoitnd 'thas, the total hriigunt ¢f' goods Toaded in Indifin ports in 1928:34 for
‘Garrings'to' other Tndian' ports #fidunted $6 boit 84 millip' tons. ' Tet us:
see what the average freight on this 8% 'million tons would be.' 't 'has been
put by ione persun as highi.aaBs. 30 w ton. Thatiis koo high. I will aspume
.thit Ithe ikverage freight in;Ra.i:10 s ton.i/ Now et ud .assume that as.a’
result of the resbrwation of ithe cossting trade you increase lfreight rafes ip
‘Fsdia merely and tb the sdfne extent andn Algiers, namely by.20 per cent.
Mind vou, Almériani experience- has :been | fawourable:in -ebmparison: i with-
other parts of thé world. But L take a low figure and will assume.that the
‘indrepse ‘willioome: only:ito' 20 per eent. i Thiab- meahen. that ' the idirect. loss
o' Indin ok h brade of B} Millien tons'a'year would amount. #o- 70. lakhs a
vear. ' That is ‘what véu 'would hdve to''pay in the . shape.lof incresased
Feéljhits, bt/ 1696 jout the begimming of thirge: -« o v
T I T T T ) [y o . I N Ik N TR
ol rptbdyso Sie, ~Tphowld (like bhe House to consider the, origin or rather
the -distribitidn of thede 8% million items. 't is as follows: 1,268,000 tons
-oHeimatedin Tankoon and: Burmad ports; 1,800,000, tona. originated in
“Caloutth. and Ohittagent. That is bo say, two-thirds of your coasting trade
{atigimntoiins Burme' andBencali ' The: only::jmportant, sbinping companv
-etistinglat! present is /in: Bombay . and the! drive. for en . Indion, mergantile
. Afavineiohmes weryelatgelv friom. dBdmbay.. It theredsiany. gain fo b.e.,qpt
lenst, df it'it wil}: oo to . Bombdy.. - But the: price . is. gqing to be pgtd by
-Bivma’ sn@ Bangnt Ackin, oBin. let. 8 examing whet, the,| pomposition of
iRk trade ‘3. Pichavei Maumes Jreva! amd: thev #va; rathgr. dnteresting,.  Oil
trort | Burmin. kertshene! for: €he most.part. acooymtn for 610,000 tons  ceal
“from’ OHiBHtts dcdbunts for 950.000 tonn.-rice  fraw, Byymn,accqunta,,, for
ngRgoBn towa andfher tdod ¥raihs Mmtﬂﬂb!-.“'gm_)'tﬂqﬂ: .That, Te. to
BIST

sav. out of 83 million tons 23 milion tons con of oil. conl. rice and
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other food grains. Those are just the very commodities of which vou
should do nothing to put up the price. We have heard a lot in receat
years about conl. We have been told that coal from Calcutta cannot
compete with coal from' South Africa in Bombay. Now, at present the
ocosl trade by sea is a free trade. At any time a tramp can come in and
take a cargo of coal from Calcutta to Bombay. If this reservation pro-
posal were carried out, that would become impossible. You would place
the coal trade of Caloutte at the mercy of a limited number of ships.
As I have shown, if we are to trust the experience of other countries, the
nevitable result would be an increase of freight. And, Sir, how is the
coal tyade of Calcutta going to meet the competition from South Afriea
if that is the result? Oil is an even worse case, an even more difficult
case. Mind you, it is kerosene oil from Burma which lights the house of
almost every one in India. At present, 'asis always the case, the Oil
Company owns its own fleet of tankers. Tt is enabled thereby to evontrol
the price from the time it brings out the oil from the ground till the time

" it is sold to the retail shop. Is it seriously suggested that that Qil Com-
pany should not be allowed to own ite own tankers and that it should
have to make over its tanker fleet to a separate company constituted in
the way that the Indian Mercantile. Marine Committee .proposes? If, so,
then you cut right across the whole of the channel of distribution of the il

- Companies. You take away their control over prices for you place them
at the mercy of the company which owns the tankers. Again, I would
draw the attention of the House to the fact that apart from -oil and cosl,
the greater part of the coasting trade of India consists of rice and othsr
food grains. I put it to the House: Should we lightly do anything whiclr
would put up the cost of rice and food grains?

Again, Sir, I should like the House to consider the effect of this pro-
posal on the smaller ports. Mr. Rengachariar comes from the Madras
Presidency. He has been told that more than once to-day. Mr. Ranga-
chariar knows that many-of the ports in 'the Madrag Presidency are very,
small ports. He knows that it is.a very common practice, say, for an
Asiatic or a B. 1. steamer to come to Tuticorin to load, say, a certain
amount of cotton for England, then to go to Cochin: for a load of eopra or
-ginger or whatever it ‘may. be, then to go to Calicut and take on more
—cargo and then to clear for home. At present these steamers, as thev
go from coast port to coast port, oatry cargo from one port to another.
As a rule, this inter-portal cargo is small. One of the features of these
small Madras ports is that very often fhey have ‘quite a considerable
foreign trade and quite a small coasting trade. At present the steamers
which take their foreign trade also tke their coasting trade. If this pro-
posal is catried out that would be impossible. The foreign-going ships
coming nlong would be confined to taking cargo to foreign countries, and
the inter-portal cargo would have to remain ‘until a lmer}aed ship came
along. You would have two ships doing the work of oné. That means
waste of economic power, and vou have always to pay for waste. If vou
. assume that the 'average capadity of a doasfing stesmer is 7,500 tons dead-
weight cargld, then a single steamer taking two trips could lift the:whole
of the coastal cargo offering in a vear nt ench of the three ports, “Madras,
Mangalore and Tuticotrin. Four trips in A year would be sufficient for
~ Calicut: six for’ Chiftagong and eight for Cookin. Thet shows what sn
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advantage it is for shippers in these ports wha have small Jots of cargo ia
be able to ship it by any ship that comes along, instead of having to wait
for a licensed ship, .

' The- coasting trade of Indin again is largely a seasonal trade. If you
exclude the oil trade, we have worked out that for the coasting trade nf
India you redquire something like 65 steamers of an average deadweight
capacity of 7,500 tons.” That is the' mraximwm. But in the slack season
the requirements drop to 89 steamers. I should like the House to note
the dilemma we should -get into. I toke it as axiomatic that if you close
your coasting tfade your ships will be confined to their sheltered waters. 1f
then your licensed fleet wus sufficient to cope with the trade in the busy
months you would require 85 steamers, hut of those 65 stcamers, 26 would be
laid up in the slack months of the year. lnterest charges, overhead charges
would still run on, and you would have to pay those interest charges hy
enhanceient of freights. '

Mr. W. B."J-'wium: Do the 65 include oil steamers?

' The Hdnotirable Bir Oharles Innes: No, excluding oil steamers. Sup-
posing, on the other hand, vou Rjave n fleet only big enough to cope with
the trade in the slack season. It would not be sufficient to carry traffic
i'n ‘the busy season. At present you have no difficulties of that kind. The
arge steamship compunies which serve the comsting trade of Indin are not
based oh'India alone. When our coasting trade is slack thoy move their
ships off to Fast Africa or China or wherever else’ it may be. When the
trade brisks up again, they bring their steamers back to the coast. Thus
‘you.get a perfectly elastic system which is exactly suited. to' India's re-
quirements. If you were to have n fleet of licensed steamcrs, vou would
lose this advantage. FEither it would be too big for all the year round,
which. would mean higher freights, Qr it would be too small and you
would have to get additional help. in the busy season. 1 presume you
would have to do what thev tryv 1o do in Australia. You would have to
admit -gutside ships when mnecessary by specinl permit, and that has been
one of the greatest. difficulties in the Australiun Act. A representative of the
Australian Meat Council gave very clear evidence on that particular point.
He complained that great ditficulty was experienced, and that you could
never be sure whether you were going to get a permit at all or whether you
‘would get one in time. You had to go to a Government office for the per-
mit and there wus always delay in getting it. The result was that in the
Australian meat trade the, cffect of the coastal provisions had been to make
forward business absolutely impossible. Just imagine what it would mean,
for instance, for the Burma rice trade if Burmg merchants could not do
forward business, if they could never be sure of shipping their rice in the
‘busy season because they never could be sure whether additional tonnage
‘was going to be supplied under, permit. .

1 have now given the Houwse in outline the result of a perfectly dis-
passiouate, impartial investigation into the problem on the ecopomic side.
Viewed as an economic proposition, the result of reservation must be that
freights must go up and that the enhanced freights would fall mainly on
essentia) epmmoditics Jike oil, coal, rice and faod graing. There would be
‘a curtailment of shipping facilities which would react with special severity
on minor ports, and owing to the seasonal character of India’s trade vou
would be driven to.some kind of permit system with the result that for-
ward business would ‘be gravely hampered  The final result is that viewed

B
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solely as an economic proposition the reservation of our coasting trade would
bo, as it has been found to be in Australia, bad for India’s trade, bad
for India’s industries and bad for the industrial development of India.
The burden would fall mainly on Burma and Bengsl. These, Sir, are
some of the reasoms why after the most careful consideration the Govern-
ment of India do not think that this proposal to license the coasting trade
of India should be accepted. We recognize that there is a good deal of
sentiment in favour of facilitating the creation of an Indian mercantile
marine, and that the Indian Mercantile Marine Committee proposed reserv-
ation as the shortest cut to getting an Indian mercantile marine, but if
you think out carefully the economic donsequences of the policy proposed
you will find that you will place upon your own trade and your own in-
dustries a very severe burden. We think that there is no justification for
doing that. o .

What we are prepared to do is that we arc prepared to. take up the
qucstion of the training of Indian officers. T may explain that we have not
so far gone very deeply into the question of training engineer officers. We
regard that as not so difficult a questioy as the training of deck officers.
As an ilustration of what I say 1 may instance the fact that whereas one
company in India has already got quite a number of certificated engineers
who are Indian Christians or Parsis, they have only got one Indian deck
offiser. The House will agree with me that the urgent question is how
to train deck officers, and 1t is & much more difficult question.

Sir P. 8. Sivaswamy Alyer: But they are not educated engineers, the
Parsis. .

The Honourable Sir Oharles Innes: I would like to explain that we will
take that question up with our departmental committee. What I want
the decision of the House on to-day is on the question of the training of
deck officers. This, as I have said, is a very dificult question. All Hon-
ourable Members have no doubt read the report of Captain Sayer's Com.
mittee, and Captain Sayer has suggested that the most practical way of
starting would be to send boys to the Worcester or the Conway, but at the
same time he has put up a more or less complete scheme for a training
ship in Indian waters. The real matter on which I want the decision of
the House is whether we should go in for a training ship in Indian waters
or adopt the method of sending boys home. If the House wishes to decide
in favour of a training ship in Indian waters, I think they ought first to
‘realise what the difficulties are. I will indicate them very briefly. The
first point is always that there must be a doubt whether Indian boys of
the right class will come forward for training. By the right class T mean
boys of the middle class. Iveryone knows that Indian lascars are first
class seamen, but those lascars have not the necessary education and we

d‘% not know whether they have the necessary power of command for deck
ofhcers.

Mr. K. Ahmed (Rajshshi Division: Muhammadan Rural): What did I
say in my evidence?

The Honourable Sir Oharles Innes: I am sotry I did not resd the Hon-

ourable Member’s cvidence.
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That is the first question whether boys of the right class will come for-
ward- One has got to realize quite clearly what the obstacles in the way
are. In the first place life on board ship, as Mr. Willgon will tell you, is a
rough life. There is rigorous discipline and it is a hard life which demands
character. On board ship again, no caste distinctions of any sort are
possible. 1 do not say for a moment that these difficulties will stop Indians
from coming forward; all I say is we bave to bear them in mind.

Mr, K. Ahmed: Indisn seamen and lascars are quite fit and they were
congratuluted by Government themselves during the War. Look at the
War Memarial erected in Calcutta in recognition of their services during

the War. §

The Honourable Sir Oharles Innes: It is perfectly obvious to me that
the Honourable Mr. Kabeer-ud-Din Ahmed does not understand the first
thing aboutl the subject I am talking of. Then again, Bir, there is the
question of prospects of employment. You cannot expect middle class
boys of decent education to come forward to be trained as deck officers
‘unless they have some reasonable prospect of employment. The Indian
Mercantile Marine Committee devoted some attention to that particular
point. They obtained an assurance from all companies operating in the
coasting trade of India, namely, the British India, the Asiatic, the Sindhia
and the Moghul Lines, that they would be prepared to fake Indians as
apprentices and also to employ them as deck officers, provided they were
officient, satisfactory, properly trained and had successfully passed the
Board of Trade qualifying examinations. Well, Bir, we have got that
assurance, and naturally it will be our business to see that that assurancc
is worked up to. In addition there are prospects in the Bengal Pilot
Bervice. Therefore, I think that, to begin with at any rate, the prospects
are there, but in any case, and it is another point I want the House to .
realise, there will not be very many vacancies. I do not know whether the
House knows how many deck officers in all are employed in ships engaged
on the coasts of India. If you take it that there are 80 ships, including
all ships engaged in the coastal trade, and if you take it that on cargo
ships you require about four deck officers per ship, it means that the
total number of deck officers required for the coasting trade of India is not
more than 800 or 820, and T suppose the average rate of recruitment for
the number of 820 men is not more than 10 or 12 per annum. Therefore,
you are not likely to get more than 10 or 12, or possibly 15 vacancies &
year even if they all go to Indians. Again, 8ir, I want to bring another
point. out very clearly. As I have said just now, sea life is a hard life.
and also T wish to make it perfectly clear that it is a very badly paid
life. I have got some information as to the rates of pay of officers on
cargo ships; these are cargo ships at home and the rates have been con-
verted from sterling at 1s. 6d. to the rupee. "The third officer gets from
Rs. 150 to Rs. 180 per month: the second officer gets an average of
Rs. 268 to Rs. 820 a month, and the chief officers an average of Rs. 850
to Re. 400 a month, and the Master, taking ordinary cargo, ships, gets
from Rs. 588 to Rs. 800 a month, and he only obtains that magnificent
salary of Rs. 583 to Rs. 800 after 15 or 18 vears’ service! That is a
point which T think we oueht to bear in mind. The pav on camo ships ir
small. The chief officer of a ship draws about as much as, sav, my short-
hand writer. So we have still to solve the questionzas to whether a well
educated Tndian boy is likely to eome forward for a hard life on the rates of
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pay which I have given. I have just explained that the maximum number
of men thut we could {aunch, in the most favourable circumstances, on
a rog life could not be more than 12 or 15 a year. - We could not main-
tain a training ship with a three-year course with 86 or 40 boys. We
should have to have something like 90 to 100 boys on the ship. There-
fore, you would pass out each year some 80 or 40 boys and only a portion
of them would be ablo to get posts at sea. That of course is not an in-
superable objection. It is a common experience at home with mercantile
marine training ships and also with the Navy training ships that only a
proportion of the boys who pass out actually go to sea; the others take
shore jobs. And the sort of training you give on a ship of this kind is a
training which would be useful to a boy in any walk of life. 8o, as 1 say,
that is not an insuperable objection. At the same time' it makes the
cost to Government of the boys that you actuslly pass out for the
sea o very high one, for we anticipate that this training ship will involve
an initial outlay of something like three lakhs of rupees, and we anticipate
also that if we have a truining ship ~consisting of n three-vear course
turning out 80 boys a year, it will cost something like 23 lakhs a year.
These are provisional estimates; we shall have to check them more care-
fully later. If only 10 or 15 boyB go to sca, each boy is going to cost us
some Rs. 20,000. I have gone into all ‘these details, not beeause I wish
to throw cold water on the scheme but because I wish to
make it clear that, if we do start a ship, and if we do I shall see that
it is & good one, it is going to be an expensive matter. T do not want
to suggest that the boys will not come forward, but there is a risk of
that and T want the House to realise what they are letting themselves in
for. The advantages of the alternative scheme of sending boys home for
training are that, in the first place, you can select your boys at once and
" wend them to Eng]and for training either on the Worcester or the Conway.
And there is another great advantage. These boys, when they are trained,
nnd when thev become apprentices and: officers in cargo ships, will hawe
to mix with English boys, and it would give them a better start if they
had been through precisely the same mill as the English boy, namely,
through the Worcester or Conway. Those are the two. main considers-
tions T see in favour of Captain Baver's alternative proposal for Bending
hovs to England. Tt enables you to start quicker und it will probably give
these boys a better start, and it s cheaper. On-the other hand. we do
rocognise that there are serious diffieulties in the way of sending Indian
hms of the aze of 14 to England to go through the Worceater or Conuay,
and we arp quite prepared, in fact we ourselves foc] that' the right way to
ret to work to train deck officers is by estnbhnhmg our own trmmng ship
in Tndin, and if the House will support me in this matter, that.is what we
propose %o do. We have the ‘Dufférin alrendy and we are informed that,
it on the large side, at ady rate she will make n very ‘suitable training
ghip. And so if the House, nfter counting the cost, is im favour of a
training shib in Tndian waters, wec are quite-prepared do.tnke up that
matter in enrnest. T want the authorisation of the Houyse because, if T
get fho authorisation ‘6f the House, then I hope we shall be able to get
‘ahead in this next vear. We shall have to prepare ﬁhe estimates in
rather matre detail, but T think in any case we shall be able to make n
start in the coming year.” As T have ‘exnlained, Sir, that-is the.point on
whick T really want the orders of the House. What I.feel about this
matter & this. This is thé fag end of the Bession and T do not suppose
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the ‘Asseuibly ‘really ‘wishes to discuss in any detail at this time of the
year a very controversial question like the reservation of the coasting
trade, and also I am sure the figures and figures which 1 have put beforee
them hnve rather taken them by surpr.se and that they would like to con-
sider them more at length; but 1 do want very much g, decision from
this House on the question of the training ship. I have consulted my
friends on the opposite side of the Housc and all Parties, and they have
all agreed with me that, if you would allow it, Sir, probably the best
course would be merely for the House to gxpress. its: opinion on the
question of the training ship now and to adjourn the other points mentioned
in 8ir Sivaswamy Aiyer's Resolution till the September Session. I do
not know whether you would gllow me actually to move an amendment
to that effect. T should like to explain that T have drafted an .amend-
ment in consultation with my friends on the opposite side, but T am entirely
in your hands.

Mr. President: 1 Ginderstand that, so far as regards the question on
which Government want a decision to-day, there is no difference of opinion
between the Government and the other side?

The Honourable 8ir Okarles Innes: That is my impression.

Mr. President: And so far as the other questions raised by the Resolu-
tion arc concerned, they are of a controversial character and, therefore.
the Government agree to the adjournment of the debate on them.

The Honourable Sir Oharles Innes: That is the idea; may I move?
Mr. President: Yes. '

The Honourable Sir Oharles Innes: Sir, I beg to move:

“ That the debate on all the subjects covered by the Resolution except the proposed
training ship be adjourned till the next Session, and that, as regards the_training
ship, the Assembly recommends to the Governor General in Council that the scheme for
the establishment in Indian waters of & training ship for deck officers should be
accepted in principle.’ :

Mr. President: Amendment moved:

‘“That the debate on all subjects covered by the Resoluticn except the proposed
training shi{v be adjourned uill the next Session, and that, as regards the training ship,
the Assembly recommends io the Governor General in Council that the scheme for the
establishment. in Indian waters of & training ship for deck officers should be accepted
in principle.”

(At this point Mr. B. Dus rose in his seat.)
Mr. President: Does the Honourable Member wish to speak?

Mr. K. Ahmed: Some of us want to speak on the motion, 8ir. There-
after it may be adjourned.

Mr. President: I understood from Government that this was a question
on which there was no difference of opinion between the Government and
the non-officials, and I thought there was going to be uo discussion.
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Mr. Harchandral Vishindas (Sind: Non-Muhammadan): May I suggest,
Sir, that this proposition in the Honourable Member's amendment, which
refers to a question on which there is no difference of opinion, be put
first, and then the adjournment question be put afterwards?

Mr. President: It is ull the same. If the controversial matter is
going to be adjourned, the debate will follow in the next Session or whenever
it is taken up. So far as the non-controversial part is concerned, we
might close the debate now. I will put the amendment moved by the
Hornourable Sir Charles Innes. ‘

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 22nd March, 1926.
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